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In The Central Administrative Tribunal 
I 	 GUWAHATI BENCH : GIJWAHATI 

ORDER SHEET 

ii 	 APPLICATION NO. /' dV(') OF 199 

Applicafil t(s  

Respond ' nt(s) 

Advoate for Applicant(s) 

for Respondent(s) 
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Order of the Tçibuna 

Present : Hon'ble Mr.Justjce.flJJ 
Baruah, Vice—Chairman and Hon'b17.. 
Mr.G.L. Snglyine, Administrative 
Member. 

Heard the applicant in person. 

Application is admitted. 

Issue usual notices. Returnable on - 

22.2,2000. 

Applicant to take steps 

within a week. 

ivmber 	 Vice—Chairman 

No written statement has beer 

submitted. None for the respondents. 

However, for the ends of justice tn 

Contd' 
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Notes of the Regstry 	Date 	 Order of the Tnbunal  
- 

22.2.00 

?—i92JL CCLd cwvc ; 

r j'  

d 	ro 

- 	,4 LJ4 tiK 

) 	cs 	iadjdrned till 9.3.00 for 

,writte statement and further orders. 

List 	on 9.3.00 for writter 

••statement and further orders. 

"Member 

I trd 

9.3.00 

21— 2-

v\ 
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Dr.]3.P. 	Todi, 	learned 	counsel 

for the KVS 'sü1nits 'tht the' ritten 

statement is ready for su 1 nission. He 

may suthdt wrtd 'stehnt" '1, E1i' copy 

to the applicant who is present in person. 

List on 64.00 for hearing. 

Merrer(J) 	 Member(A) 

Nd DiviSion :Benö;h :is availab 

today. List for hearing on 8.b.00. 

H r b 

Heard applicant in person. Dr.B.P. 

Tádi learned counsel for KVS. 

The applicant ila person prays for  

time to file rejoinder. Ti.me is grante.  

L&st on 26.6.00 for orders. 

Manber(Judicial) 

nicm 

8.6.00 
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of the Registry 	 Order of the Trihuna 

Tr 
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I J i, 

4.10.00 

I 

preent. : The Hon'ble Mr Justice D.M. 
Chcwdhury, Vice-Chairman, 

The case is ready for hearing as 

the written statement has already been 

filed. 

Lièt on 22.12.2000 for hearing. 

I -~", .,2-0 , 

	

Vice..Chairrnan 

WM 

2. 12.2000 

nkm 

5.2.01 

IMO 

List this case for hearing on 25.2.2001. 

Membeit1c) 	 Vice-Chairman 

TAst this for hearing on a1ongith 

0.A2O/200. 

U 
Meber 	 Vice -Chirmaii 

dk aL 

Th, 

19.2.01 	The written, statement in QA20/4_QQL 

is yet to be filed though it is a 

case of removal of a teacher that took 
affect in the year 2000. Mrs PBaruaa• 

learned counsel appearing on .*half of 

Dr.Bp.Todi submitted that tw6 weeks 

time may be granted to file writt.en 

statement. Prayer allowed. 

List on 5.3.2001 for hearing along-

with o.A.20/2001. 

Member 	 Vice_Chairman 
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a, 	 O.A. ±x19/2000. 

Nctes of the Regstry 	Date 	 Order of the tribuna 

29.3.01 
	

On the prayer of the applicant, 

who appeared in person the case is 

adjourned to 6.4.01. 

Member 
	

Vice-Chairman 

pg 
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23.4.01 
	

On the prayer of the applicant who 

appeared in person the case is adjourned, 

to 8.5 .01 for hearing 

\C ( LJL3 
Member 	 Vice-chairman 

pg 
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List the matter for hearing on 7.6.01. 

, uu 
Memç er 	 Vice-C hair m an 

nkrui 

7.6.2001 .1 	 Heard the learned counse for the parties. 

Hearing concluded. Judgment rese ved. 

Member 	 Vice-Chairman 

nkm 
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O.A. 19/200(T) 

Motes of the Registry 	Date 	 Order oI the Trthuna 

28 .6 .01 present : The Honb1e Mr Justice D.N. 
Chowdhury, Vice-.Cha.irman 
The Hon'b le Mr K .K Sharma, 
Administrative Member. 

y the impugned order dated 1 .6.99 

the applicant was placed under suspen-

sion in contemplation of a disciplinary 

proceeding against the applicant in 

exercise ofpower conferred under sub-. 

rule 1 of Rule 10 of the C.C.S (Classi-

fic,ation,Control and Appeal) Rules 1964. 

A memorandum containing the articles 

of charges were thereafter drawn vide 

memo dated 9.8 .99 and vide order dated 

29.5 .2000 the order of penalty of remo-

val from service was inflicted upon i 

applicant, which was the subject matter 

in O.A.20/2001. By our order the af ore-

said application was allowed and the 

respondents were directed to complete 

the proceeding within the specified time 

after affording reasonable opportunity 

to the a1jcant. 

Considering the materials on record 

in its entirity we do not find any 

illegality or infirmity in the order of 

supension and accordingly the appli-

cation stands dismissed. 
There shall however, be no order as 

to costs. 

Member 	 VIC 0-Chairman 

pg 
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IN THE GAUHATI HIGH COURT 

(Fligh Court. of Assam Nagaland,\'IeghaIaya, Manipur, Tripura, 
•Mizoram & Arunachal Pradesh) 

CIVIL APPELLATE SIDE 

I 	 . 

	

 

Civil ,  Rule 	 of 19 
- 	

Appellant 

t'dotter 

4 	 . 	 - 

Versus  

Respondent 

	

L 	

- 	 - 	
- Oppoie.Party 

]OflCr  

4 

	

ite.Par 	 . 

-------.- ..-.----------- 

	

Notd by OCr or 	 Seci! f,  Date 	J 	, Othcc notri, reor, ocr, or proeedJng Mvoçi 	

, 	
No. 	 sipatuce 

 

I 	 - PRESENT -. 
p 	

THE HOBLE MR JUSTICE JN SARMA I 18, 8,99 

Let' 	
HeaFd Mr 	Ahmed,Advocate forthé'

.f,tionerL 

Let; the records be called fof 

Let a Rule issue calling upoh the 

Res?Ondeflts to show cause as to why awrit 
shopid not' be issued is prayed for q or' 

whYJ such f1urther or other orddrs should not 

be passed as to 'this court may seernfi'àid 

proer.  
The, rule is made r'eturnable  

.weeks.  

4LJL. 
td. ':', 
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Nodna by Office or 	 Serial 	Oats 	 Office notes, report., orde 

Advocate 	 No. 	 proceedings with $tiatIrI, 

18 . 8 . 991 
I 	Mr 1) Sur,CSC accepts notice oo beh 

pf the RespondentS No.1 to 4. 4 copies of 
petiticn shl1 he served on him by tornorr 
Dbtaining necessary receipt failing whCh! 

ule is'suedshallI stand discharged with0u 

further reference to this court. Notice t 

ther, espodefls shall be sent by reg 

1r 	 post S eps withir 48 hrs. 

ji 
IUDGE 
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( s c & 	P 	 ..." 	 . 	 . 

20899 	 .. . 	.. 
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by office or 	 Serial 	Date 	 Office notes, reports, orderg, or proceeding 
dvocate 	 •. . 	. 	 with signatur.. 	 - 

Q4LP- 

BEFOFtE 	. 	.. 

/ 	 THE HON'BLE MR JUSTICE DN CHOWDHURY 

17.1 .99 	 - 

• 	 . 	 The matter pertains tothe condItion 

of servic s of persons who are working in KendrIya- 

V1 yalaya . It has been stated in the Bar that 
Sangathan 

lCexdriya Aridyalayais now within the purvIew9 

the Centr 1 Administ.ative Tribunal Act, 1985 

7pel gazet'e: notification dated 11.1.99. In that 

vieq oftie matter,the case is transferred to 

I 	the learn d Central Administrativg Tribunal. 

Heard Mr J Ahined,the learned, counsel for 

the petit oner and also vir GP Bhowmick,the learned 

c.c.s.c. 	 . 	 .. 

The matter stands disposed of. 

JUDGE 

• 	, 	A.G.P. 832/96 (H.C. 	80,000 
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I Prom No. GHC-NIC/INP/01 

THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASAM: NAGALAND : MEGHALAyA: MANIPUR : TRIPURA 

MIZORAM AND ARUNACHAL PRADESH) 

Category 	 110. 	 Year 
1. (a) Case  No.: 	

_/I9 
1 (b) Related Case 

 
1, . (C) Related lmformation 

1. (d) Jurisdictional Vtlue Rs, 
	Court Fee s. .s" 

1. (e) Provision of law under which the case 

DATE. / MONTH I YEAR 

(f) Date of Registration: 

 
(b) Case Category Code: 

 

2. (a) Subject Category Code : 1j 
2. (e) Bench Code: 	jJ 
3. State Name 	:_ 	

State Code  
4. Petioner (s) 	:_ 	 c:_, 

I; 	 5. Responednt (s) 

Pettioe (a)  

Advocate (a)  

Respondent (a) : 

Advocate (8)  

8, Stage code of 

theCass  

9.. Court No. 	LII_i 
10. Givoat if any) : Yes J J No. 

I-  J 
Kindly USC appropriate codes. 

E.W,EUN7 

/k\ vL  

Signature with date  
,/vq;VJ/ 
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DISTR: -XJMRUP. 

INT THE GXJHTI HIGH COURT. 

(THE HIGH COURT OF 

TRIPuRAfl'azorthM AN. D ARUNACHAL PRDESH) - 

CODE NO , 0 05-' / 	 MATTER 

BENCH  

'ôgR. 
w..(c). NO. 	.199. 

Sri Radhey Shyn Mairya •e...  Petitioner. 

-Vs-s 

The at extc*w Union of India 10 ors. 
•••••. Reondnt. 

IDEX 

1 S1.No. -'I... - -arti Cu). ars 	...... 	page No. 

1. Writ petition 	• . • 	1 to 	S 

Mfidavit 	...... 

s..  Anniexure-1 	•••. 
"s 2nnexure-2 	••.• 

•••• nnexure- 3 s... 

Arrnexure- 4,4... 

7. ••• S. 0- Mnexure- 5 	•'• 

'...' Annexure- 6 	... 

9 ..... Annexure -7 	•• 

lb. • e• 1nneoire- 8 	... 

• •• 'I 	,. nnexure- 9 	. ..• 

12. .... Annexure- 	10. 

Vs- 

Fil7,dy :- 

trill  a... •........ .. 

Mvocate. 
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DIST' S  KROP  

.. 
• UIT THE GJHATI HIGH COURTi 

( THE. IBIGH COURT OF AssN4:NND:MEGHLAyA: 

MNIPUR S?RM ZTRIPURt AND ARINACHAL PRADESH) 

(cIvIL EXTRA RitNARY JU ISDICTION') 

tRI pETrrION (CIVIL) No. 
' 	

OPci999 

crooar NO't /ceg/  

GDDENO.Z-   /Oc5f 

EE!TcH:- 

MATTER  

The Hon'ble Sri .Brijesh KLUflar , 	IL .B., 

the Chief Justice of the Gauhati High Court 

arid His Lordships other conaniOn justices 

of the said HonCble Court ,o 

THE MZTTER OF - 

- 

k 

• . I' J 
S 	•• 

ir • 	? 

• 	 •5'__• 

- 

.5 	 3' 

An application under Irtic1e 

226 of the CotitutiOn of 

India for issuance of a writ 

in the nature of Mandamus and / 

or Certiorari and / or any other 

appropriate writ or order or 

directiOn • 	- 



IN THE MATTER E)ø I- 

Violation of the furd&nenta1 

rights ofthe petitioner guarantd 

under the Article a 14,16,19 and2l 

of the COnstitutiOn.of Xndfa 

IN THE MATTER OF t- 

Violation of the principle of 

'NTatural Justice ' equity, good 

cOnècierice and administrative 

fair -play. 

• 	 IN THE MATTER. OF$- 

• 	
Impugned order dated 1st June , 

• 	 1999 passed by the Assistant 

mrnissioner, K.V.S ., Gauhati 

Region, MaligaDn whereby placed 

• the petitioner under 11  suspesio' 

with immediate effect without 

showing any reason 

INT THE MR OF - 

Illegal and arbitrary action of 

the respc#ients 

D 

•••COrtd.. 	 I 



cl\ 

0 

' 

INr TE MATTER OF 

Redhey Shayam Maurya 

5/0. Sri • Ran ftmar 

Village Shah Pur k'iaraw 

P.O. - Ran Nagar, 

District - Paizabad,(U.P.) 

and now serving as a P.G*T, 

(chemistry) in ICendriy Vidyalaya 

IChanapara, Gauhati "22 

(Assan) 

Petitioner 

VERSUS 

1. The Union  Of ]tndia, 

(under Ministry of H.R.D), 

Department of Education 

represented by the Secretary, 

Góverjnet of I ndi a ,j 

wew Delhi "ho 001 

The Kendriya Vidyalays Sangatha 

lB,institutional Area 

Shaheed Jeet Singh Marg 

ew Delhi 16 , 

L 	 represented by the 

Deputy Commissioner (Amin ) 

IC.V.S. New Delhi -16 

3. The Conuissioner, 

Keridriya Vidyalays Sangathano  



\ I 
18, institutional Area , 

Shaheed Teet Singh Marg 

New Delhi 16. 

The Assistant. CDmmigsioner, 

Kendriya Vidyal aya Sangathan, 

Gauhati Region, Maligoa, 

Gauhati -12 , (Ass an). 

Dr. E. Prabhakar (Education 

Officer ) 

Kewlriaya Vidyalaya 

Gauhati Region, Maligaon 

Gauhati -12 •(sam) 

Mrs. ThDaa B asu , (Principal) 

1(edriya Vidyalayá Khanap ira 

Gaihati - 22 • (Ass an) 

1. Mr. G.S.C. Bose-b abu , (Principal) 

Kendriya Vidyal aya , Narangi 

G aihati , (Ass an) 

•....Respondents 

The k*mthle petition of t he petitiCier above 

named *- 

ST RESPECTFULLY SHEWETM*- 

1. 	That the petitioner is a citizen of India 

and permanent resident of Faizabad , District of U.P. 

state and as such he is erttitked to all the rights , 



\\ 

/ privileges and protections given to a citizen of Iryia 

by Part III of the CtitUtiOn of India and other 

lazs of t he land and at present be is serving as a 

post graduateteacher (P.G.T.) in Chemistry in  

Kerjdriya Vidyalaya Khanapara , Gathati (Assam). 

	

2. 	That the petitioner begs to state that the 

respondent NO' 5 is an Education Officer of K•.V.So 

and is an interested person in this matter as 

because the petitioner has intimated him all the 

histozy of this Vidyalaya but intentionally he did 

not take any proper steps and developed malafide 

attitude towards the petitioner to harm him • 

	

3. 	That the petitioner begs to state that the 

respondent No' 7 is a close friend of the respondent 

NO• 6 due to this reason he willingly came as an  

external examiner in Chemistry Practical of class XII 

and produced him self as a witness On behalf of the 

respondent NO 6(PRINCIPL, K.V.Khanaparta ) against 

the petitioner with malafide motive and tried to 

sabotage the petitioner during the Practical Examina 

tiOri whereas only P.G'T.'s came as an external in 

Biology and Physics Practicals while respondent qo.7 

(principal) ca me in Chemistry as an external leaving 

behind his sc1ol 

4. 	That the petitioner was initially appointed as 

••. . .0 



-6- 

a Primary Teacher in K.V.Rupa In the Weat Kwieng district 

of Axunachal. Predesh which is one Of the "hest station"  

in the w.E. 'egion • Thereafter , the petitioner was tra-

sferred to K.VetTew songaigoan. K.V.B.R.P.L* (DhaljgaOn) 

and in K.V.Borjhar on request transfer on medical ground 

and served U1l 28.11495 in Borjhar • On the eve of se-

lection as Post Greduate Teacher , the petitioner was tra-

nsferred to K.V.Khanapara as a P.G.T'( chemistry) and jour 

ed his duties in the forenoon of 30.11.95. 

That the petitioner has been serving in the Kendri-

ya Vidyalaya Sanghatan in the qotth - East Region since 

28.08.1985 in different capacities like as Primary Teacher. 
Ar 

Trained Gredua te Teacher and at present as a Post Gra.iu'-' 

ate Teacher in Chemistry in Kertdriya Vidyalaya, Khanapara 

since 30th iovember , 1995 and as such has continuous 

service of 14 years in tiorth - East 

6. 	That the petitioner is aIdghlY qualified teacher 

having M.Sc in Chemistry , BI*'. LL.B, *rtd LL4t., 

degree in this ac101 and has got capabilitY and competatr 

cy in his subject as well as mastery n teaching and lear-

ning methodOlOgy through which he used to develop scienti 

ftc temper among the students and makes his teaching -1- 

earning process effective 

7 • 	That the petitioner is a hard woring honest . 



Si 

.17., 

sincere , punctual and dedicated one in his assign-

ment and duties which is evident from his C•B.S.E. 

results of class )01 Science during his stay in this 

Vidyalaya with that of other Science subjects. 

8. 	That the petitioner has also berefitted to 

I(.V.S. Gaihati Region from his knowledge of law in 

settling the cases of the departments pending in 

}bn'ble Gauhati High Court during the year 1993-94. 

90 	That the petitioner begs to state that 

respondent No.6 ( Mrs. J.Das Basu,Principal ). 

joined this Kendripa Vidyaiaya Only On 16.1248 in 

the forenoon as Principal and after joining, a notice 

was issued to all P.G'T"s to submit the reuisitionsAv -e1v.  

tforxjntroduction to the teachers • Thereafter , at 
A 

S 	
about 2:30 p.m. an introductory meeting was held in 

the library whereby she assured to follow the path 

of lxneaty and to work as per guidelines of K.VS* 

mentioned in EducatiOn Code co'ints Code •?ut , 

it was utter surprising that just after a few seconds 

she used unparlianentry words like "DALAL", "EUDDH" 

etc., in the meeting itself which speaks a lot sb-

out her personality and &iuinistrative quality. 

I 	 100 	That the petitioner begs to state that he 

4 
- 	submitted the requisition to Ue Principal herself 

- 	 •.s . . Coritd • 
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on 22.12.98 and requested her to receive the sane but 

she willingly denied to put her initial On the carbon 

copy • The pethioner requested for the purchase of 

uExhast Pans , L.P.G.Cylinders and Fire Extinguishers 

etc ' for the department of Chemistry / Laboratory w-

ith a request to make purchasing in accordance with 

K.V'So norms and from the Government approved s]xps at 

printed prices only , but it was not made •Ip this 

conctiOn it is pertinent to mention herein that due 

to lack of proper essential facilities in the Chemistry 

department / Laboratory , the previous P.G.T. Chemistry,  

has got injury from fire On her body and during my 

tepure. also on several occesios some untoward ipcidents 

have taken plate during handling of chemicals as well 

as during the conduct of Practicals • The sane has been 

reported to the concerned aut1rity but in vain 

The copy of the requisition 

dated 22. 12.98 is annexed 

herewith and marked as 

nneXure •lr....•I 
 ;. 

11. 	That the petitioner begs to state that he 

- . 

plied for the grant of ath.'arice of Rs.5000/= Only for 

purchase of some urgent items / chemicals for the 

smooth conduct of class XLI C.B.SE. Boards Practicals 

vide an application dated 23.1.99 but the sane has bcc 

denied by the repotent to.6 on the pretext of that 

•coptd.. 
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the respondent No.5 has asked her not to senction 

any out to the Department of Chemistry 

The copy of the applicatiOn 

dated 23:0 1.99 is annexed, herewith 

and marked as Mnexure • •.. 

/ 	 12. 	That the petitioner begs to state that the 

respondent No.6 has a close relation with responderite 

No. 5and7:wb) are misguiding her for their vested 

jnterests in purchasing and hence they are busy in 

misappropriation of Govt. money / frids / and have 

more assests than their income which they earn by 

misusing of their posts and power. Not Only this ar 

they have p1 armed just to remove the petitioner from 

service mist toappoint their own person in Chemistry 

at the place ° .••p.ti.tner 

JLIP 	That the petitioner begs to state that 

when he submitted reminder On 2.2.99 to the 

respondent No.6 and a copy to the respondent No • 4 

then on 3.2.99 , the respondent No.6 ma'e some 

- 	pirchaseS with the help of some other interested 

teacher without consulting the head of the Dart 

merit of ChemistrY: and i/c of Laboratory Who is the 

c2. 	
petitioner • Therefore • ' the respondent NO. 6 

. 	' 	asked the petitioner to enter the items in the stock 

- 	.. . . . Oontd.' 



..lhlO.. 

register i1TEnediatel and threatened that in case of 
k(*o%OYL 

failute iiU face "direconsequences " . It is nece- 

ssary to mention herein that the respondent No.6 belon- 

gs to the area of the supplier of the items and is well 

known to her • It is also pertinent to mention herein 

that the articles purchased are of inferior quality 

as well as on exorbi at ant prices • For instance .. . (i) 

the cost of methylated spirit is E.40/= per litre Only 

in whici purchase was m&e by petit ioner himself earlier, 

wheras thesane is purchased in Rs.70/= per litre by the 

respondent Nø.6 herself • (ii) The cost of Nessler 'S 

reagent for ammonia testing is Rs.69.12 1= Only , 

in which purchse was me eatlier from the Govto app-

roved sipby the petitioner and whereas the sane article 

has been purchased by the respondent N006 in Rs.iOO.00 

from other shop but not Govt* approved shopsin this 

connection , it is also necessary to mention herein 

that the respondent NO .6 bl*atttly refused to put her 
A 

7 
initial signature on the purchase bill broug ht by 

herself,when the petitioner requested to put her 

signature 	bill • Morepuer . there is a standing 

purcheee committee consisting of three members in which 

the petioner is the conveIer but the respondent NO, 6 

purc1ed article.thy herself without any *,nsultation 

with the purchased committee•Being an honest , sincere, 

and qualified person as. well as having some legal 
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expertise when the petitioner did not certify the bill a-

nd requested the Principal to give her guidance for the 

sane in writing to the 1/C concerned but she failed and 

that is why some internal dispute has, been arisen 

Since then , the respondent tto.6 a atated blaming the 

petitøner and planning to take"stern action" against 

him with malice motive" • Being an influencial and 

local Principal , she managed the higher authrjti 
7 

her favour by levelling some false , baseless and fabric.. 

ated charges. against the petitioner , so that the petitorter 

can be placed under suspension . 

The copies of t he bills / remiri-

der / purchase committee are 

annexed herewith and marked as 
t1 

nnexure 	. 	• 

14* 	That the respondent 1o.6 has taken all the KiV.$. 

niles and regul ations in her favour and had viol ated the 

provisions laid down in Bducation Code . For example - ( 

She has reduced the sclxol timings on her Owfl will and 

wish fr om the scheduled timiTgs of K.V.S. 

she did not refund the Science fee / fund, collection  

from the ward of t he petitiorIerson)for which he has applied 

through a written application • Sothe respondent no.6 got 

furthois after rec*rig the said letter and decided to take 

"stern action 'against the petit ioer and ma'e a conspiracy in 

coflsulatjon with the respofldets No.5and 7. 

COPtd...... 
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The copy of the application 

dated 	 is annexed herewith 

and marked asAnnexure. '.7. 

That the petitioner was shocked and atonished 

when aletter bearing Meno NO. F.1475/99-KVS(GR)/2091-93 

• dated 1.6999 issued by the Assistant Commissioner, 

K.V..S.(Gaihati Region) was served to him through 

the Peon-Book on 4.6'99,when the school was closed 

- for long decided Summervacation of about 51 days 

whereby the petitioner was pl  iced under suspension 

with immediate effect in the pretext of contemplated 

disciplinary proceeding without showing any reason. 

The photo copy of the impugned order 

NO. F-14-5/99-KVS(GR)/2091-93 dt. 

1.6.99 issued by .C., K.V.s.(Q.R.) 

is annexed herewith and marked as 

Anneoire • • 	• • 

That the respondent No. 6 has allowed to 

continue all existing commtteea till the and of 

this session like., Bus / examination / C.C.A./ 

ømissibn etc ' but she was very nnich interested 

in the purchase. committee 'where petitioner was head. 

From this, it appears that the respondent No.6 desi-

res only to earn. Eoney in purchasing by suppresing 

the petitioner and violating the 	Rules and 
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I> 
regu'ations as becai4e the petit loner is highly qjialifled 

and knows some lgal provision .&s • Moreover, the peel - 

tioner could not co -operate with respondent No.6 in 

some of her illegal activities and that is why she 

l anned to disturbeØ the petitioner to perform his 
4 

duties satisfac-'tority 

	

17. 	That the petitioner begs to state that the 

respondent NO.6 is in close relation with respondent's 

47- 
Noe 5A and she is doing all the illegal things only on 

110 
he aid and advice of respondent No45and 7 , who a-

re behind the curtain • From this instance , it bec-

sue crtal clear, when the respondent No.6 has been 

given 03 (Three) transfer(s)within the terms of three 

years as Principal in this region , within the distaw"ce 

of about 60 Km , by violating all the transfer norms 

of K.V.S • It is also interesting to mention herein 

that in the night of 315th , December , 1998 the 

respondent No.5 and 7 went to K.V.Digaru alone with 

the respondent No.6 and got her relieved from there 

and allowed her to resume her duties as principal in 

K.V.IQkanapara early in the imrning of 16.12.98 with-

out any formal order and relieving the existing in 

curnbent 

	

18. 	That the petitioner begs to state that tin 

der the rules of proceeding,& p he cannot access to the 
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office and the respondent No.6 does not receive any paper 

/reply/representation of the petitioner and under such 

circumstances the petitioner does not understand how and by 

what means he should cornrminicate his grievances k 

to the ininedi ate concerned authority. Although, the peti-

tioner is regularly informing the Assistant Commissioner 

about the activities of the respondent NO.6. 

That the petitioner begs to state that the respon-

dent No. 6 is tully involved in extortion of money from 

the students in this or that way in the pretext of this 

- or that celebration without issuing any proper money receipt. 

That the petitioner begs to state that for the 

conduct of ci ass-XL I Chemistry Practical a in respect of 
-f Jk 	cAt& , L u-oLn, t*L.4  4rc t&t. an,tt - 

only in advance vide an application dated 31.3999 

but the same has been denied. It is further stated that 

without handing over the oists of exeminees and *iard list 

to the petitioner, the respondent No • 6 has asked him to • ' 

return the aforesaid documents by sendi ng a written notice 

through tthe peon which clearly indicates t he "Ulterior 

motive" of the respondent towards the petitioner. It is 

surprisingly enough tp mention herein that instead of 

sanctioning the said amount, the petitioner was given 

about 200 ml'èp. jt and two bottles (about 1400 ml) 

distilled water marked "Use" only,Battery ; for the Chemistry 

Board Practical Examination but the same is not fit for 

Chemistry Practicals. 

T he copy of application dated 31.3.99 is 

annexed herewith and marked a Anflexure- 9 

contd.. • '.15. 



That it will not be wrong to mention herein 

that the respondent No.6 (Principal,KV.KhanaPara) is 

not expert in Chemist7y subject- at all , rather, she is 

well experienced iribusiness line as because she had a 

very good H  SRI" shop in Gauhati , which is managed by 

herself during school hours and some times by marking 

NOUT i1TY/ON DUTt" in the attend anöe register 

That the respondent 90.6 could not qualify 

K.D.E.(KendriaYa Vidyalaya Departmenta 1 Examination) 

even in many attempts which clearly speaks a lot about 

tAe competency ,knö3&ge and expertise of the said 

respondent in the field of r&.es ./régulations of t he x¼v.s. 

That the respondent No.6 (Principal,K.ViKhanaPara) 

has not submiited the correct positions of t he staff members 

to the K.V.S• Heed Quarter, New Delhi with the intention 

just to protect the surplus staffs for her vested interests. 

N ot only thes,she had totally ig.-riored the guidelines 

framed by K.V .s.(H.Q.) in framing OE the correct timetable 

and in other 
	 education too and as such she has vi- 

olated the article 14 Df the CostitutiOn of I n  dia 

That the petitioner begs to state tha± the 

• 	respondent No.6 has edopted the principle of 
HDISCffNAON 

II 	

C41 

on the basis of region , caste , race and languages andAsuch 

she 	
violated the article 19 of the Constitution of India. 

• 
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That the respondent 140.2 (Deputy Commissiorier-X3.m.) 

is fully involved in illegal transfer of studentc from 

K.V.Rangpuri, New Delhi to K.V.Thii (Nagaland),just to 

p'ease the Generalsectetary, A.I .iZeV.T'A. ,hIr.A•S.Mazumdar 

•It is necessary to mention herein that his own son has 

been illegal4y transferred from Rangpuri toTuli with the 

intention to get sea t in Medical /Ertgineerirtg from 

Nagaland quota and thus deprived the geinuincandidates 

of this region 

That the petitioner begs to state that the 

Principal K.V.Khanapara did not relieve him to cnduct 

CoB.S.E. class XLI Chemistry Examination 1998-99 with 'malice - 

motive' only on the a Id and edvice of the respondebts iTo. 

5and 7 whereas , she re]Aved other teachers in similar 

situitiort .It is also pertinent to mention P6 herein that 

the respondent 110.6ArØts  busy in C.B.S'Ee duties 

through otit the years either alone or with respondent No.7 

and claims bills illegally and thus , deprives the other 

senior and more compet ant persond . 

That just alter joining on 16.12.98 , the 

respondent N.6 stopped the S.D.A. (special DutyAllowances) 

of the petitioner with'malafide Intention'only without 

showing a ny reason • The petitioner believes that it 

was done only on the Instructions given by respondents No. 

5arid 7 •t'hereafter, the petitioner filed representations 
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staking his claim to be a genuine candidate for the sane 

to the Princip al as well as a copy to the Chairman, Vidya- 

laya Management committee (v.M.c.) K.V.Khanapara but 

they paid no heed • It is pertinent and surpriing to mention 

hein that the principal I K.V.Khanapara (respondent No.6) 

is a perina nent resident /dozTcile since her bdxth of 

- 

Gauha ti city but she has been drawing herself which is 
A 

totally illegal a nd unjustified •tot only this , she has 

not paid the arrears of S'D.A• to the petitioner till 

da te even on several requests of the petitioner . 

That the Lcecutive Committee of this perticular 

institution is made only on ez&ieous ground consisting o 

only interested members and as such the sane ix liable 

to be declared null and void ab initio 

That the respondent No.4 was very much interested 

to appoint his own candidate (Miss 'Sita Rat ) on the * 

place of the petitioner •rt is necessary to mention herein 

that the respondent No14 and the father of Miss. •8ita Rawat 

are fast friends sinóe 1984 when respondent No.4 was 

the Principal o 
I 

d K.V.TengavalleY and her father was an 

enployee in shergaori apple orchard of Arunachal Predesh' 

Md thus1  it is crystal clear that there is a large crow d  

behind the petitioner to p1 ace him under suspensiOa 

without showing any reason and only just to appoint their 

own person• 

(7) 
V 



0 

30. 	That the petitioner is a highly qualified one 

in the entire school and most of the teachers of this 
t_ 

school in general and most perticularlyhas jealous 

with the petitioner in so many ways and she has been 

always trying to damage his image in the sociéy 

and that is why on several occasions she dictated some 

boys and girls of the school to write complaints 

against the petitioner, so that, actions ca n be taken 

him by the Principal • Even then, the said Principal 

levelled some charges against the petitioner that 

he could not perform / conduct practical a to the 

students properly and not only that she managed some 

IV 

guedians also to do some thing againat the petitioner 

and accordingly ar1 1: Editorial has been published 

in a local daily paper namely the 'The sentinal' on its 

issue dated 9.499 where baseless , concocted and 

fabricated allegations have been published against the 

petitioner only on the• abetment of respondent to.4, 5and7 

whose oyLfrierd Mr. Vijay I4imar,EucatiOfl Officer is 

sitting in New Delhi just to conceal the misdeeds done 

by the above said respondent a • The petitioner also 

filed a rejoinder with supporting doiment a and narrated 

the real facts which was published on 25.4.99 but no 

action has been taken for the improvements of Chemistry 

Laboratory a s well as purchasing of required chemials/ 

equipments from the GovtL approved shops at printed 

price for the smooth conduct of prcticaiS so that no 
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objections can be raised by the aud.ttor,s during audt.tr 

the records . 	 copy of the Editori. al  is annexed 

• 	herewith and marked as Annexure.4.E.. 

31. 	That the petitioner has been working as 

a P.G.T. Chemistry in this Vidyalaya since 30.11.95. 

and due to hs brilliant academic career , the ea 

ier Principal of this K.V. has also certified abou-

t the good performance of the petitioner in teaching 

line and the earlier Chairman , V'M.C. of K.V.Khana-

pars also issued an appreciation letter to the peti-

•tioner for his conduct and expertise in teaching / 

learning process specially in the conduct of Cheeistry 

Practials etc., • The present Principal resumed 

office only on 16.12.98 and since then she has been 

torturing the petitioner mentally and physically only 

on the ground that he is highly qualified and sincere 

teacher in this K.V. and ultimately she played such 

a narrow role to place the petitioner under suspension 

by leveèling false and fabrica ted chargeswithout 

any locue standi only on the aid and advice of the 

respondents*. 5a1 7, agathst the petitioner and as 

such, the petitioner believes that the impugned suspension 

ccontth . . .20. 

- 
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the impugned suspension ordeth has been issued only at 

the iflterest o& the principal and her associates on the 

only grOunCjt that why the petitioner should not bow dow&' 

before her,4en  Cshe asked the petitioner , if he pet-

itiotier will come with folded harfs  then, no action 

will be také against him but being an kest, sircere 

a r4 most educated teacher of this ackol, the petitioner 

could not do so and that is why the petitioner was plac-

ed under suspension and as such the •impued suspension 

order dated O3Li.699 is liable to be set aside and quashed. 

The xerox copy of the appriciati- 

On letter and remarks of the Prirr 

cipal is annexed herewithand ma- 

rked as Annexure. .t OOI 12.  

That it is veryMu5ch necessary to mention 
- 	

) 

herein that the petitioner was asked by the Principal 

to handover the charges of the Chemistry department/ 

laboratory and after getting Such order the petitioner 

requested the principal to allow him to handover the 

charges in the presence of some experts/magistrates 

who are not interested persons in iisiu4ter because 

the petitioners believes that the. principal may level 

some charges regarding the laboratory purchasing 

and siflce the disputes arose regarding pirchade of 

chemicals /laboratory equipments and there is every, 

apprehensions that if the petitioner handed over the 

chargei to the principal directly, then 1 may, tamper! 

C;damage the valuable documents/stocks and also may level . 

some charges so that the petitièner can be removed from 

servtce but interestingly  on 09.06.99, during the 5U 

turner vacation the principal herself broke the seal Of 
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bhe Chemistry department / laboratory and entered in 

the laboratory and petitioner cane to learn that she 

manipulated some valuable doaimets /records/stooks 

and danages some laboratory equi*nents so that charges 

can be levelled against the petitioner and as such the 

impugned suspension order dated 01.6.99 issued by 

the Aosistant ConinissiJoneri k :Gahati Region, is 

liable to be set aside and quashed. 

a 	That the petitioner 	to state thet. the 

business of the institution remains closedLcompletely 

d*ringthe long sumner vacation and it was Anecessary 

to break the seal of the Chemistry Department / Labo-

ratOry in vacation period altIugh there were no 

practical classes and as such there is scme*Criiui nal 

Ospiracy' with Criminal Intention back behind of 

the principal to take the life of the petitioner in 

pre-meditated ooltatio'witb the respondent No'5 

and 7 and as such the impugned suspension order dated 

01s6499 is discriminatory, unzeasOnab1 • capricious , 

malafide and arbitnary and is therefore liable to 

be set aside and quasheth 

That the petitioner begs to state that when 

the petitioner has called the stttdent (s)for the practical 

classes , thea respoent No.6 (the Principal.) istigatéd 

then not to attend practical classes as well as be 

absent dur ing examination also and accordingly they 

did • Not only this she also diet ated theni to write 

complaints against the petitioner 	 and 

hence all these actions of the respondents are done O 

ick and ehoose' basis in discreinatOry menrs which 

speaks of arbitrariness and henne is violative of 



-22- 

articles 14 and 16 of t he Constitution of India and as 

such, the impugned order dated 1.6.99 is bad in law and 

in facts and is therefore, liable to be set aside and 

qu ached and t he petitioner prays to this Ron' ble Court 

to direct the respondent No. 1 to make an enquiry into 

the matter and take necessary action against the persons 

found guilty for the interest of justice. 

35. 	That it is also learnt that it has been the 

tradition of this institution to torture the outsider 

employees and compel them to leave this station otherwise, 

resign from the job* For instance, Mr. Shrinivaslu, 

Principal, Mr. Swaroop (P.c.), Miss. R.Bala Devi(T.G.T) 

and • •••• so on employees have been harassed on the 

discriminatory basis and as such, the said action of the 

respondent No.6 has violated the Article 14, 16. and 19 

of the Constitution of India. That is why the respondent 

No.6 has adopted the sane technique along with theloby,.. 

group 	 in nurnbers),with the petitioner too.7  
Not only this, some students have been mede fail on the 

discriminatory ground of languages and as 5uch, the said 

actions of the respondents are against the directive 

principles of state policy and therefore, the impugned 

suspension order dated 196.99 is liable to be set aside 

and quashed. 

36. 	That the petitioner begstate that till date no 

'Show bause • notice has been served to t he petitioner an 

no ground has been stated as to why the petitioner was 

placed under suspension and as the petitioner could not 

submit the reply of the charged and thereby, the petitioner 

was prejudiced and as such, the petitioner has been ill-

treated and discriminated and has been unreasonably placed 

under suspension which is contrary to ithe provisions of 

1 aw and principle of natural justice and hence impugned order 

contd. .. .23. 
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joL01.6.99 is bad in law  and in fact and as such is liable 

to be C8 aside and quashed 

That the said impugned suspensiondatedO1.6.99 

issued by the Assistant Cornrtdssiorier , K.V.S., Gauhati 

Region has also adversely affected the studies of the 

petitionez's 04(Four) sc1ol /JnJ.versity gotrig chl: 

as well as their "qourishmerj "in view of the norr paym 

et of "SUBSISTCE 	WCES a1 h  the impugned 

uspenson order dated01.6.99 is violative of the 

principles of 0 atura17ustice , Directive Principles of 

State Policy" as well as has violated &ticle 21 of the 

Oonstitution of India and as such the said impugned 

supensiort order dated O16L.99 is liable to be set aside 

and quashed . 

That the petitioner begs to state that due to 

rPm -disbursnent of the 'bsistence A1.lowance& the 

petitioner has been suffering' urer a great "Financial 

Crisis"and a $ such the impugned order dated 01. 6.99 iê 

bad in la w and  therefore it is liable to set aside and 

quashed* 

That the petitioner begs to state that the actio" 

B of the respondet in placing the petit!i .ç 	under 

suspension during the long sunner vacation On false and 

fabricated grour4$ is illegal , malafide and agcinst the 

"le of Law:" and also violated the articles 14,16,19 and2l. 

of the ccstitutiOn of India 

That the impugned suspension order 4flated 01.6.99 

issued by assistant Commissioner , K.V.S. , Gauhati Region 

is arbitrary , illegal , malafide and also in violation 
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of the Principle of natural justice, equity, good-con-

science and alministrative fairplay. 

41. 	That the petitioner has demanded justice and 

the se has been denied to him. 

42.-, 	That there is no other lternative and effica- 

cious remedy except this petition under Article 226 of 

the Constitution of India which has been filed bonafide 

and for the interest os justice. 

It is, therefore, prayed that Your Lozdshipe 

would graciously be pleased to edmit the 

petition, issue a rule, call for the 

records, calling upon the respondents to 
11 

show cise as to why a writ of certiorari 

should not be issued to set aside the 

iugned suspension order dated 1.6.99 

issued by the Assistant Commissioner, 

K.V.S., Guwahati Region and/or a writ 

of Mandanna should not be issued d.trecting 

or commanding the respondent No.3 to make 

an enquiry into the matter andAw a-

;8.lse/calses if shown any and upon hearing 

the parties be pleased to make the rule 

absolute for the interests of justice and/ 

or pas any order/orders as Your Lordsbips 

may deem fit and proper. 

-AND - 

Further, it is also prayed that till the 

di. sposal of t he rule, would be pleased to 

direct the respondent to pay the subsis-

tance allowanced' to the petitioner and/or 

would be pleased to suspend/stay the 

• • - - 	 - 	 cortd....25. 
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impugned suspension Order dated 1.6.99 

4 

issued by the Ass iatflt Commissioner, 

Kefldriya Vidyel aYa saflgathatl, Cuwahati 

Region, for the interest of justice. 

And for this act of kindness, the petitioner 

as in duty 1ounI, shall ever pray. 

11 

contd... . . affida,it. 
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A F F I D A V I T 

I, R.S.Maurya, son of Sri Rn Kumar 
aged about 39 years, by faith Hindu and at presit 

serving as a Post Graduate Teacher in thaistxy in 

Kdriya Vidyalaya, Khapare, Guwahati22,Assam do 

hereby, soleiinly affixrn and declare as follows :- 

1. 	That I am the p:etitioner in the instant 

case and as such am fully acjainted with the facts 

and circumstances clthe case. 

2 0 	That the statemts made in tis affidavit 

ci  in paragraphs I to 40 are txue to the best of my 

knowledge and belief and infoxation and te sateii-nts 

rn-ade IR the rest are my humble sunissions before this 

Hon'ble court. 

nd I sigi this affidavit on this 16th day 

of kgust, 1999 at aiwahati. 

Identified by 

/(;:x ; c Advoc 
% 

ate's clerk 

LL1, 

frL.ø!Xj'T 	8\ 	p 
ke. 

• 	
,••., 

- 	 ----- 	-! 	 •- 	 - 



ANNEX-'-- 1. 

DEPA RTMENT OF CHEMISTRY. 

K.V. XHMAPRA. 	 Date. 22.12.98. 

To, 

The Principal, 

K.V. Xhaflapara, GIflr-22. 

b*-' Procurement of articles related with safety and 

security of the dept as well as for smooth conduct 

of practical. 

D/MsIam, 

With due regad I would like to inform you 

that following articles are very urgently needed in this 

department from the safely and security points of view. 

(1)1wo exIiste fans (standard quality) at printed price. 

Four fire extinguishes (Medium size. Std. Company) 

at printed price. 

Four L.P.G. Cyliriders(for practicala). 

NZB-' Reg chemicals etc the list is available in the 

office. some selected chemicals and equipments were to 

be purchased as per the anunts sanctioned with reaso-

nable restrictions from the Ooverment approved sIps. 

at printed price of standard companies. 

Thanking you. 

Yours faithfully 

sjn of Principal. 	 R.S.Maurya 

P.G.T. 
Chemistry, K.V .Khanapara. 

0 0. 4 0 .4 



- 	- 	 ANEXJRE-- L_2. 

EPMTMENT OF CHEMISTRY. 

K.V. Xhaflara. 

To,, 
Date 

The Principa. 	 23rd Jar*iery, 99. 

K.V. Khaflap are, Ghy-22. 

Sub:- Reiest to sanction R. 5,000/- only for AISSCE 

(Chem.Practtcal) 1998-99 in advance. 

D/Madem, 

I em to inform Your that for the snoth 

conduct of Chemistry Practical .of AISSCE, 1998-99 some 

contigency items are required along with the êhemicals 

mentioned below. 

Therefore, Your goodseif is cordially requested 

to sanction the sum of amount Rs. 5000/- (Rees Five thousand 

only) for the same in edvance. 

Some items - 

 k2Hg 14(100 ml) - 15 Bottles. 
 0e-NH4-No3(500g.) 2 Pkts. 

 AgNO3(25 g.) 	4 PJcts. 

• 	 4. Litrrus paper(Red)- 25 Pkts. 

 Litus paper( Elue)-25 Pkts. 

 i(.I. (lOOg) .2 Pkts. 

 c6H5oH (500 ml)- 4 BOttles. 
 CH30H -20Lts 

9• Towels- 2 
• 	 109 other stationery items. 

110 Rough cdothes lOmtrs. 
Yours faithfully. 

 Match BOX- 2 pkts. 
R.S.1lairye,, 

 Na-2(03 (500.)-4pkts. P.G.T.Chend.stry, 

 First aid items etc* ptmert of Chemistry 

K.V.chaflapara, Ghy-22. 

0. 0S 
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DUPLICATE 

EAST CHEMICALS CORPORATION .:TNORTH 
Mill' )H 	nlSFl(ltttlTOtS 	 ,I IF 	)IUSI1 	DISTR tm i 
3l 	(;I .AX(1 (inkils 	 S.C. GOSWAMI ROAD, PANBAZAN, GUWAHAH 	mi ()(J 	.. 	 . 	( 

Cable : NORTHCHEM, Phone : 516838, 542613 * 	I ARsor 	I 	v;lwucware 
Fax : (91) 0361 	541351 

h Mht( K (Juiiuc;ds 	 WI IA I MAN hilr hillel  

WJVOICE VOURORDERNO,: 
DATE: DATE: 

The 	incipal 	 . 13096 
Kcmdriya vidyalaya  

ti22. 
A/. Deptt. Of 	 mLtr 

QUANTfl" PfODUCTS -•  TOTAL VALUE 
NO. EACH 

4xlCOml r'i Ragtmt, G1z0 	3333 69,12 276.00 

270,.00 

(RuPEt 	TWO HTJM)RD 9VFNTy sxx oti.y 

The abt,a prtcn are ir.tri 	f 
thettrt- 	loczfly purchoted Thx paid goods 0  

jcl 

We hereby certify that our registration certificate under the Assam General Sales Tax Act, 1993 Is in force on the date on 
which the sale of the goods specified in the invoice Is made by us. 
Please draw your Cheque/Draft and FORM C/D in favour of M/s. North East ChernIcls Corporation, Guwahatl and send 
them to above address. 
An interest @ 24%will be charged on this bill if not settled within 30 days. 
Central Sales Tax Registration No. CST7GAU/2353 dt 31 .10.73. 
.Assam Sales Tax RegistratIon No. GAU/AGST/UNIT -A17. dt. 1 0.8,93 

Subject to Guwahati Jurisdiction 	 for North East Chemicals Corporation 

E.&O.E.. 	 / Aut/,orf.wd SigntI'tory 



:. APPICHEM ENTERPRISE  6' 
(,4 	 2c€aIi Seeme4 TN4e€meHt4) 
HEM CHANDRA ROAD. UZANBAZAR.. GuwAHArI781 001 
GRAM APPICHEM PHONE : 541570 

S.  

To, 	
Pdncipal, 

Kendriya  

....... iiIa ................................... I 

........ I 
I 	 I 

---------------- - - -, 

— - - 

V7cT.I 

	

Fo 	O. )9. 
L/187 /9899 
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rr.3ent . 

Crric ann, nitrate 
SLiver nitrate 
Pot:, Iodide. 

S. spdium carbonate 
6. H, apir 
7, Litmuçpaper , red & blue, 

X~p 
fr2-/ 

U .  

'2 
ç ci 

..1 

A..  

100. 
2xi00çm 
	

334, 
2x25gm 
	

46*3. 

lx25Ogm 
	

710. 
4z500gm 
	

80. 

10 lit 

12 pkø• ? 68 
c 

L?1\C, 

nJ 

(1 
- 

y 
7 

WX  

1000100 

66800 

93600 
71d 00 
3 00 

700,00 

8164 00 

515o 

)jtrI 

9'4k oo 

- Js,I •- 

1rI 
I 

t~ 	
/../ T  

v 

-1•- 
..) 'k- 

.1 

10Onl 
100gm 
25gm 

2509m 
500gm 
lit 

pkt 

V 

(11 

/ 

A.G.S.T.-A-412, Cantral Sales Tax No, 1405 dt. 1-7-67 

Our risk and rc-sponsibltity ceases on delivery of the goods on Rail, Steamer or Carriers. 
No complain will be entertained If not lodged within 3 days from receipt of goods, Interest 
@ 25% per annum will be charged on all bills unpaid within one month, 

:. & 

For APPICHEM  

4t 
---c---- ___ 	% 



- MNW W RE--- 5. 

DEPA RTMEL OF CHEMISTRY. 	 * 

I(.V • 	 Date'-,- 

REMINDER 	 2nd February, 1999. 

'Ib, 	 - 

The Princ pal, 

K.v. IQiaflapara, Gauhatj-22. 

Reference !- Vide my application dated 23rd Jaouary, 1999. 

Medam,. 

I would like to remind Your to the reference 

quoted above for your favourable action at Your kind 

perusal. 

Copy to 2- 

(1) The 

IC.VSs(G.R.) 

for information pie ash.  

Yours faithftily, 

R.S. Mirya, P.G.T.(Chem.) 

K .V. Khafl era. 

2.2.99. 



- 	 ,- 	 .'-...,., 	 .. 	 -. 	 •1 

Id 561062 

- . KENDRIYA VIOYALAYA GUWAHATI 
KHANAPARA OUWAHATI 

' 	 Pin : 781022 

Ref. No. F 9  2OJKV.C-/98-99/ 4,0 	Date 61111.199& 

OFFICE ORDER 

The following teachers of this Kv 

are depute& to purchase the Chemistry lab.- 
ratory articles frsern the firm the "North 

Last Chemicals Corp.ratjon"pan Bazar 
urgently 0  They will check an1 make list 
of articles on 6 . 11,1998.  

1 	Shri R.S 0 Nourya, PGT and hec1 of the 
Chemistry Department, 

2 Shri DSengupta,Yoga teacher 0  

/ 

\Q 
(N.D.BiWYAN) 
PRINCIPAL 

-c4 ? 

p'• 

4. 
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ANNEXURE--- 7. 

From:- R.S• Mirya, 	
'Dat 

P.G.T (Chem.) 

K 'V .Khaflmra. Ghy-2 2. 

TO, 

The, Principal. 

K.V. Ktiaflapara, Ghy- 22. 

' Sub Z-  Refund of Scjen fee/fund regd. 

D/Madam, 

By this representation I would like to invite 

Your kind attention towards the following facts. :- 

(i) That I am a regular errployee ta of K.V.s and my son 

• 	Master-Siddhartha Matrys was a student of class X, 1998-99 

who paid the sum of amount Rs. 25/- (Rupees twenty five 

only) as = Science Fee/Pu ndu. 

: 2  • That in reference to the subjedt, quoted above, I 

• 	am to state that the science fee/fundTM charged from the 

ward(s) of K.V.s. enployees is regundable. 

Therefore, Your goodseif is requested to 

refund the same.. 

Hoping for favourable action and kind consi-

deration at earliest. 

Thinking Your. 

Copy to:- 

The A.C.K.V.841G.R.) 

For kind information and 

necess ary actiOn through 

proper channel. 

Yours faithfully. 

R.S.Maurye, P.G.Te(chem). 

1< .V •Khan ara. 



/ Phone: 571791 511 798 

___ O 	 Fax : 57119 

T1l Lc'i 

KENDRIYA VIDYALAYA SANGATHAN 
k1 	ifa 	RegonaI Office i z  r-1  iftu 	Matigaon Chariah 

	

rfTTf1 :751 r1' 	Guwahati: 781 012 

No.F. 	14_5/99.KVS(GR)// 2' 	 Date1 	01.6,99 

VJHEREAS a disciplinary proceeding against Shri R.S. Maurya, 
PGT(Chrn), KV, Khanapara is contemplated. 

r:ow, THEREFORE, the undersigned in exercise of the powers 
conferred Iy Sub—rule(i) of Rule 10 of the Central Civil 

• 5ervices(Cla±ftcat± 2  Control and Appeal) Rules,. 1965, 
hereby p'aces the sai nri R.S. Maurya, ?T(Chem), KV 
Khanapara under suspension with immediate effect. 

It is further ordered that during the period that this 
order shall remain in force the Headquarters of Shri R.S. 
Maurya s!.ould be Kendriya Vidyalaya, Khanapara nd the said 
Shri R.S. Maurya shall not leave the headquarteç without 
obtaining the previous permission of the undersigned. 

( Dr. La1it-Kshore) 
Asi Lant Cojraission..ir 

Shri E{.. I.urya, 
i-tT(Chcn), 
Kendriya Vid;alaya, 
Khanpra. Guwahati 
Teachers qr. No4-8(Top floor). 
Copy to :- 

The Principal, Ky, Khanapara. 
The Deputy Commissioner(Mmn), KvS(Hqrs), New Delhi. 

H 
a • . • 

I 

.4' )• 
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- 

DEPARTMMT OF CHEMISTRY 

K.V. Khafl,na, 
Ii 

ITO, 	 Dated 31st March,99. 

The Principal, 

I(.V. Khanpara 

Q.twahati- 22. 

Sub *- Sanction of &vance of is.lOOO/-'oly. 

D/Ma am. 

With reference to your notification dated 

31.03.99, regarding conduct Of Chemistry Practicals 

in respect of ci ass-X[IZ' Science Private Students, i am 

to state that neither I had mist methylated spirit nor 

D/Water including some sacessoriegetc# Therefore, Your 

nour is requested to sanction this sum of amount R6.1000/-

only ROes one tus aid only) for the same • After 

procurement of the want and subaequently att.cles 

required, the date •  of Practical examination will be fixed 

and notified. 

It is for rwkind , ,informetion and 

flecess ary action. 

Thanking Your. 

FA 

Dated 31t March, 99. 

Yours faithfully, 

R•S. Mwrya,, 

P'G.To chemistry, 

r(.V.. Xhafl,ara. 



•1 I 

I 	A HMoinder 
Apropos of the news published 

in your esteemed niaHy in the Ltter; 
t: the Editor column on April 9, 
u,)(ler tho caption "To acher 
1 CII oozes ttidents. 

With reference to the above, I 
would like to clarity the following 
facts: 

( i) As regards ft re ffllcrjutiuns 
nade in Paraqr.rrili 1 ol the letter. 

they are totafly incoifecl and hence 
denied None of my students is 
scared of me, nor have I threatened 
or used undesirable and rude 
laninuaqe with them It is also not 
title that at the bocminurq of 11w? 
S'S S On I nor e . iei I the new-cu, ners 
to Ieae Iho school. Nor did I ever 
reu them tiat tFi iOUld tail in my 
subject. That I am a sincere, 
punctual and competent teacher, can 
be verdied from the CL3SE board 
resull during my stay in this school. 

As reuards Para 2 of the 
atleQnhions, I have to say that due to 
lack of chernicats/euuiprnends and 
other basic accessorieS in the 
chnrcal laboratory of the school, I 
found it impossible to conduct the 
practical examinations, In spite of 
city repeated fetters suhmitto 
before the princbpals for the 
purchase of chemicals, etc., from 
overnmenhapproved shops, they 

were neither made available nor the 
funds sanctioned for thorn. Hence, 
meqular pracocals could riot he 
taken. In this regard, the enclosed 
papers submitted by me before fire 
principal for providing chemicals of 
requisite quality' funds. etc., are 
self-nxptrnnaterv. 

As the sttidertt Wtit V01y 

ThA 

mirr'ti lntr,rostnd in Chonnistry 
pictictni';. I had no oilier nhtefrurtfv 
but to ask them to come with 
requisite chemicals like spirit (100 
ml), distilled water (1 bottle), etc., 
so, that their practicals. could be 
conducted. 

Resides, I gave this direction to 
tIle students in responso to the 
appeal . made by the 
quanchans/paronits last year at the 
guardians' meeting wherein they I rad 
assured me that in case there were 
no chemicals In the selinof, the 
ctuar'Jrans would  P  OVidi4 the 
studnns with the ctiemlcnls, etc., 
because the par antounit intcirest of 
the students would thomeby be 
pi ntected. Mom cover, two hiqtitv 
qualified guardians (beth doctors) 
had also .qono with me to the 
çnoverrnment-approved shops of 
clrpmicats and had a discussion with 
the manaqer at the Shops for 
l)tirdt)ae of chemicals, etc. 

However, i have conducted 
the praclicals of the students with 
icrsufticient 	chemicals 	by 
clubbing/grouping live, to six 
students together (due to lack of 
sufficient chemicals/equipments 
etc.) to provide them separate 
experiments, for which I si outd tint 
be personally field responsible. 
Moreover, since I am not the 
authority to sanction funds for 
purchase of chemicals, etc., and in 
spite of my repeated letters the 
chemicals were neither purchased 
'with my approval from Government-
approved shops nor advance lumids 
sanctioned to me for this Hence, 
ins 	d of levelling changes against 
me in a letter, it would have been 
more proper and better it the 
competent authority of the school 
had been questioned about the 
reasons for not providing the 
eiteiri;cals of requisite quality and/or 
.,is tei the ç,,; 	C.,f chnrnjciil. 

:Sli?  

etc 
Sillcn 11in lnt tow mo,ntliq I 

arc beinl(l tortured arid hurassed inn 
this school for no fault of mine. On 
the one hand, my SDA has been 
stopped, and unnecessary questions 
are put to me. arid on the other, 
students are dictated to make 
cornpte iritS ac!mn 9t ina whieti is 
evident from the photocopy of the 
letter of some girls students 
submitted herewith. 

ei) In view of the above, I wish to 
state that I em riot responsible for 
any altenleil irroqr.ifarities In the 
school. Nor are the stuijerits 
still etuttq Itoit; tiny tea(;ttiriq 
altitude, behaviour 	Rallier, tIme 
students ri re t,Pirmtj IIY:f'(.l a S 

inslruinoiits in the hamrd cil thoso 
who actually do riot like that 
qualitied. honest and reputed 
teachers like me should be in this 
sctino I for their own vested 
it'it(?i iSt$, 
R.S. Maurya, 
roictrer, Kendiya Vidyataya, 
Khanapnna, 
Guwahati-22. 

, I 	I,.II',. 	 I 

the Holy Spirit. This is one 'of the most advertised for that was AD 6-
marks.of Jesus' divinity, and so it is surprising that BC, in 2 or 1 DC, 
ndlther iie Gospel according . to 'Mark, nor that three dates occurri 

worry and tension among our -' 
children Just before the result of 
the final exams. 1. 

Finally, we would like to request 
the present Principal to look into 

Teacher 	those Irregularities and see that our 
innocent children do not suffer, We Terrorizes 	' 	also request the higher authoilties Students 	of the KVS to take necessary'stops 

Through the columns, of your and Stop such activities of this 
esteemed daily, we, the guardians of particular teacher. 
children studying at Kendrlya SomGuardi, 
Vidyalaya (Ky), Khanapara, want to Kendriya Vidyalaya, 
express our concern about the Khanapara, 
toaher of Chemistry,'.Mr.R S.. Guwahati,'  
Maurya and his attitude towards our: 
Children. Our children are very 
scared of him because he threatens 
them amid uses undesirable, rude 

- language. At the beginning of the 
session, he threatened the 
neWCO 11 101's to loervr the school within 
15 days or they will fail In his I 
subject. 

In the previous year and also for 
the previous batches, no practicals 

a were conducted at Class Xl level. 11 
s Also forCiass XII, the practicals d 

were conducted a few days before a 
i the final hoard Exams and that also If 
II everyday and throughout the day. a 
o Due.. to that, the students had to 0 
)f miss their ilnportant classes, This t 

year also, he started the Chemistry f; 
Ii practicals in December, and to: r 
s everyone's surprise, the Chemistry. 
it Mcher asked our wards to bring 
d chemicals for Practical examination 
• which according to other teachers ( 

was not correct. We pay school fees 
a for our chitcitemi and also other kind 
.s of fees which we believe includes 
if science, gamos etc. When we did not r - 
ir give our sons amid daughters money? 
if for science nlimfflat, we were told I 
'j by our children thl Mr Maurya 

refused to take the , practical 
exafnlnalion. This had created much 

c,1'h Afrcc) 
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PJ2.r. Clemitxy, 
R.V. 1hr]para. 

1. 	 ccoxçj y ppi ciLin f the icIai 
eff:t m3.t by you in procuring the chr::ic1 	nd in 
riinq tha 1n1.)tory for runni'g o f the 'rQctIc:a1 C1;es in 

	

try ii your ch:i 	ithut 3w, in :ie E If -,:%L U7 the 
'.L.i. 	i 	 r Cl nj:J try in :1,.x11 (cIe 	) wu.k1 

n o t l"ivt Uceri po 	ible 	.1. :n sura yu ii1.L Cr'flL,iriu 	Lt 

thj. kjv1 f 	L.,cird your Wo rk .  

	

1. wil yu til 	 in 1.1.ie 

fi. UiLu11y 

4  

(J)i. 3.h. Cc'hin) 
:(:Let;L r' t 	i.11e GIDVt, ) C 

1-Ct X.i. 	1flt. 1 (LLH r)L[.LL, 

iliLiLtiljII 	K.VH i<hrt.prEl. 

2 	.Liie /P 	1. L • Cri 	I j - )fl' r 	!1: un .t 	1 Vjy ii 
:t7.' L1in 	Gu'i'h.: Li - h( j 	 Li LO hcep 
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ti iuty 
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ANNEXURE------13_. 

LE&SON NLQTE 	* 

10 Date 1.12.98 	.i.Subject- Cneuistry 5. Detiod required- 2. 	7. Expected age of completion- 22.12.8 
2 • Class- All & XX 	4. Topics- Chemistry. Date of commencement- 1.12.98. 

b. Actual Date of Completion 

source  
information. addl.informatjon. pared to supplement those 

gifts in the text book. 

---------------------------- ::: ::: ::------------------------- . ;;;;:;;:;;:;;;-;;;;:;;_____ 
Practicals 
1. Titrationa. .......... Short notes 	n Learn by heart all the viva-voce 
2.Kmnon & H2Lro4. 

. . .. S. 

•••• 

lodoform Test, 
question given in practical book. 

$ 

2.K Mno4 & ?hrs Salt, ..•.... Tollen's Test. ; 	For class a. 
2. 	...... 
3. Mixture Analysis etc. 

1 RRte .aw. 
r 

- 	 $ . 	 3. Fellini a Test ' 1. Write the structure of 

For clessXl ........... 
diborane. 

4. Carbylamine Test, 
1. Rates of Chemical 

0 so 	pea 	Hy roge 5. Ring Test, , 2. What is carborandum 7 
reactions. - 

6. FeCla Test. , 	What is its common use 7 
Chemistry of non metals ••••••••••••.••.. 	. 

3Discuss the allotropy of 
Chem.of Non metals ii: ALLOTROPY. For C]. ass a. 

Ii 	Sulpl.tr. 
10 NO 
2. 	132 

. 4. Write the resonance structures. 
s042, 03,PO4. 

504 S. Write the products. 
3NO3 1. Oat COflc F!2  504  

6.H2 504 	. 	if !L.s +sO CaC12 
7S10 4 Na2 S2 02 

 

3 + 8'H3pO4 2. 
902  

. 	 .- 	.. 	. 	 - 	... ____ _________ ___-------- .-. -. -V.good. 	Seal & signature of the Principal, Teacher- R.S.Maurya, Kendriya Bidyalaya, . Xhanapara. 1.12.98. 
•••..... 
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iN THE CELT4kth 3t3N  AL:GUWAHATI BENCM4 

AT GUW?HATI 

ORIGINAL APPLICTI0N NO 

Shri Radhey Shyain Maurya .... Applicant 

-versus" 

Union of India & others .... Respondents 

The Respondent Nos.2,3,4,5,6. and 7 beg to file 

their written statement as follows :- 

3.. 	That all the averments and submissiOn made 

in the origihal Application are denied by the answering 

respondents save and except what has been specifically 

admitted herein and what appears from the record of the 

case . 

I That with regard to the statement made in 

paragraph 1 of the original Applicati9fl, I have no 

comments to offer 

That with regard to the statements made in 

paragraph 2 of the Original Application I beg to state 

that the Respondent No.5, Dr E. Prabhakar was serving 

in the capacity of Education Officer in Kendriya Vidyalaya 

contd. ...2 



V 

-2- 

Sangathan R D • Guwahati. from November 8 1995 to 24th 

December, 1999 • Now he is posted in the Kendriya Vidyal aya 

Sangathan (Hqrs), New Delhi. During his service as Education 

Officer in Kendriya Vidyalaya Sangathan Guwahati Region, 

he was officially known to Respondent N0.7 due to the 

nature of work only . Therefore Respondent N0.5 does nt 

come into the picture at all. 

That with regard to the statements made in 

paragraph -3 of the Original Application I beg to state 

that the Respondent No.7 is officially known to the Res-

pondent N0.6 as both served in the same Organisation and 

in similar capacity. In this connection I beg to state 

that appointment of External Examiners is a policy matter 

of the central Board of Secondary Educatlon(hereinafter 

referred to as the C B S E ) and the sole direction of the 

Regional Officer, CBSE •  

A copy of letter No.CBSE.GHY,cOMF: 7(b): 

PRAC:EX?14R:79 dated 8.1.9 by whiàh the 

Respondent No.7 was appointed as. practical 

Examinater is annexed hereto and is marked 

as Armexure-1. 

That the statements made in paragraphs 4 and 5 of the 

Original Application being matters of record of the case,I do 

not admit anything contrary to or inconsistent from what 

appears from the record 

69  4 	.. That with regard to the statements made in 

contd....p 3 



3 . 

paragraph 6 of the Original Application i beg to state 

that the. Applicant who is employed as a POT in Chvris try 

has been working under the Respondent No. 6 and is supposed 

to teoch as per the prescribed syllabus and as per the 

guide lines in force in the Kendriya Vidyalaya Sangathan. 

It tould be pertinent to mention here that the Applicant 

was placed under suspension by the competent authority 

keeping in view the charges levelled against him. The 

Applicant has already been served with the Charge Sheet 

vide Office Mo Np. 14..5/99.KVS (GR)/5251.-54 dated 

.8.1999, under Rule 14 of the CCS (CA) Rules, 1965. 

A copy of the aforesaid Of f ice Memorandum 

dated 9.08.99 is annexed hereto and is marked 

as ANNEXURE 

7. 	That with regard to the statement made in 

paragraph 8 of the Original Application beg to state that 

the Applicant is a Post Graduate Teacher in Chemistry in 

Kendriya vidyalaya, Khanapara and his job is to teach 

students. Keridriya Vidyalaya Sangathan cases are being 

taken care of by this appointed counsel in various courts. 

8 • 	 That with regard to the statement made in 

paragraph 9 of the Original Application I beg to state 

that the Respondent No. 6 had received transfer Order 

from Kendriya Vidyalaya Sangathan Headquarter by Speed 

Post on 15.12.98 in the morning. The Respondent No. 6 

was released by the Chairman, Vidyalaya Management Committee, 

cofltd... 
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ir Force Station Digru on 15.12.99 in the afternoon and 

thereafter she reported for duty at Kendriya Vidyalaya, 

Khanapara on the forenoon of 16 • 12.98 with intimation to 

the Respondent NO. 4. Immediat&.y on joining the Respondent 

No. 6 called a Staff Meeting, issued Circular for sports 

day and called for requisition from the departmental heads 

of physics, Chnis try and Biology keeping in mind the 

conduct of practical exams • of the Board Examination, in 

the first week of February. Since purchase procedure takes 

time as purchases are made through quotations. Instructions 

was also issued by the teacber.in_charge for smooth conduct 

of halfyearly examination. As such, it is clear that purchases 

was not the only consideration. 

Letter dated 25.1.99 issued under Ref. No. KV3/ 

28/Sci/98_99/6 15 ..617 dtcl • 25.1.99 inviting 

quotations from three firms for supply of 

Laboratory items, extract of despatch register, 

shewing despatch of the aforesaid letter dated 

25.1.99, quotation received from one Appi Chem 

Enterprise and Office Note dated 16.2.99 high-

lighting the financial irregularity committed 

by the & applicant are anned herewith and 

marked as Annexures III, IV, V and VI res - 

pectively. 

90 	 That with regard to the statement made in 

paragraph 10 of the Original Application beg to state that 

purchase of items for Chemistry Laboratory was done as per 

contd... p  5. 

( 
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5. 

the prevailing practice and the Chemicals were handed 

over on 3.12 • 1999 to the applicant by the Respondent b. 

6. Developmental work regarding welfare of the school and 

students were taken up one by one on priority basis. 

That with regard to the stateTflt made in 

paragraph 11 of the Original Application I beg to state 

that Laboratory items were purchased as per procedure 

prescribed for the same. Advance is normally not granted 

unless it is very urgent. An application was received from 

the Applicant on 23.01.1999, quotations were called on 

25.01.1999 the chemicals were handed over on 3.02.1999 

who acknowledged receipt of the same • The Respondent No. 

6 being the administrative head of the Vidyalaya is fully 

capable and responsible and is well aware of the needs of 

the Vidyalaya does not have to resort to excess or pretext. 

Therefore, the Respondent No. 5 does not come into picture 

at all. 

That with regard to the statement made in 

paragraph 12 of the Original p.ication I beg to state 

that the Respondent Nos • 5 and 7 knows each other officially 

clue to their nature of wort as they serve in the same 

organisation. Respondents No. 6 and 7 rk in the same 

capacity and the Respondent . 5 beingthe Education 

Officer of (endriya Vidyalaya sangathan, Guwahati Region 

under whose jurisdiction Kendriya Vidyalaya,. Ithanapara 

falls, Respondent No.  6 is answerable to Respondent N0,  5 

contd. 



6. 

in all matters. The Applicant should desist from making 

such baseless and false allegation. 

	

12. 	That with regard to the statnent macic in 

paragraph 13 of the Original Application I beg to state 

that purchases were made as per procedure. The supplier 

belongs to Uzanbazar and the Applicant Was asked to make 

entries in the stock register, judge the quality of chni-

cals and return the bill to the Office. Which would then 

be passed for payment under the signature of the Respondent 

No. 6. This Was not done by the Applicant till the date of 

his suspension following a Circular by the Respondent No. 6 

requesting all departmental heads to update stock entries. 

The Applicant refused to do so,,even after a verifier Was 

appointed for the Chemistry Laboratory. This Was informed 

by the verifier to the Respondent NO • 6 in writing during 

stock entry period. All committees were dissolved by the 

previous Principal, no committee existed when the Respondent 

No. 6 joined. 

	

13. 	That with regardY to the statement made in 

paragraph 14 of the Original Application, I beg to state 

that prior to the Respondent No. 6 joining Kendriya Vidya 

laya, Khanapara as Principal scbool timings were less than 

the prescribed time as laid down by the KVS (EQ). For the 

Session 1999-2000 it was implemented as per Kendriya 

viciyalaya Sangathan nouns with the following timings 

Primary - 8.15 .A.M. - 1.50 P.M. 

V 

cOfltd.... 
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Total School times of 5 hrs • 35 mins. divided 

into 8 periods. 

Secondary 9.40 A.M. to 3.50 PM. 

'IDt&. School timing of 6 hrs • 10 mins • divided 

into 9 periods. 

That I would further like to state that Sciences 

fees is nonrefun6able. All KVs wards are to pay everything 
tuition fees 

except/as manifested from letter No. I.6,1/91,,92/KVS/Bdd9et 

dated 24.8.99 issued by the I(VS (HQ). Hence the necessity 

to consult respondent No. 5 and Respondent No. 7 does not 

arise. The alegatiofl of hatching conspiracy is false and 

baseless. 

A copy pf the aforesaid letter dated 24.8.99 is 

annexed hereto and is marked as Annexure - VII. 

14. 	That with regard to the statement me in para- 

graph 15 of the 0riinal application I beg to state that 

the Applicant was placed under susperSion by the cofipetent 

authority i.e. the Respondent . 4 vide Order No. 14.5/ 

99_7,VS(GR)/2091-93 dated 1.6.99 with immediate effect 

keeping in view the prima facie charges levelled against 

the Applicant supported with complaints and other documents. 

The Charge Sbeet under Rule 14 was served upon the applicant 

vide Memo . F. 14_5/99_(VS(GR)/525154 dated 9.8.99. 

I crave leave of this Hon'ble Triinal to refer 

to and rely upon the charge sheet at the time of 

hearing. 

contd... 



That wit# regard to the statnent made in 

paragraph 16 of the Original Application I beg to state 

that all committees were dissolved vicle a staff circular 

issued by the previous principal. being the administrative 

head and being accountable for all expenses made by the 

Respondent Noe 6 has to be alert as regards all purchases 

made at bil levels. Purchases are made under approval of 

the Executive Committee of the Vidyalaya MnagUeflt committee 

after perusal of all concerned papers. 

That with regard to the statenent made in para.. 

graph 17 of the Original Application I beg to state that 

as per Kendriya Vidyalaya Sangathan norms a Principal can 

be transferred after one year on request. The Respondent 

No. 6 has served more than one year in different VyalayaS 

the details of which are furnished below :.. 

Kendriya Vidyalaya, Umroi Cantt. — 14405 to 

26.11.96 — 3. Year 3 Months. 

Kendriya Vidyalaya, IDigaru 	27.11.96 to 

15.12.98 - 2 Years 1 Month on request. 

Kendriya Vidyalaya, Khariapara 	16 • 12.98 till 

date on request. 

On Official matters R2gional Officers of Kendriya 

Vidyalaya Sangathafl can visit all principals and Vidyalayas. 

Respondent lb. 7 had not visited Kendriya Vidyalaya. Digarti 

on 15.12.98 nor had Respondent l. 5, 6 and 7 travelled I  

coritd... 
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together to Kendriya Vidyalaya, Digaru on 15.12.1998. 

170 	That with regard to the statement made in para.. 

graph 18 of the original APPlication I beg to state that 

letters are to be diarised in the Vidyalaya Office by the 

concerned dealing assistant. In case any ackowledgement 

is required, the letter can be sent by registered post, or 

initial of the diary clerk can be obtained. The Respondent 

No • 6 being the head of Office is not. supsed to acknowledge 

all documents addressed to her. 

18 • 	That with regard to the statement made in para-. 

graph 19 of the Original. Application I beg to state that 

the statement made therein is false and baseless leading 

to defnation. 

19p 	That with regard to the statement made in para... 

graph 20 of the Original Application, I beg to state that 

no application dated 31.03.99 was received from the 

Applicant. Only a small piece of chit written in green 

ink was sett to the Respondent No. 6. 

20 • 	That with regard to the statement made in para.. 

graph 21 of the Original Application I beg to state that 

being the head of Office Respondent N0 • 6 has every right 

to inspect and instruct all subordinates in all matters 

irrespective of subjects taught by them. It would be 

pertinent to mention here that the Respondent tb. 6 was 

contd... 
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selected as Principal by a panel of experts at KVS (Head.. 

quarters) after a rigorous interview. The Resp0rTieflt . 6 

does not own any Saree Stop at Guwahati as such1  the 

statement made by the pt Applicant is totally false. 

That with regard to the statement made in para-

graph 22 of the Original application I beg to state that 

the Applicant has no business to judge the competency of 

his superiors. 

That with regard to the statement made in para.. 

graph 23 of the Original Application beg to state that 

vidyalaya Staff strength is calculated as per guideline 

laid down by KVS (Headquarters). Personal priorities does 

not affect the sanction of staff strength by KVS (Head 

quarters). 

That with regard to the statement made in para 

graph 24 of the Original Application I beg to state that 

there has been no discrimination on the basis of caste 

or creed, that apart the Respondent lb. 6 herself is a 

Scheduled Caste candidate. 

24 • 	That with regard to the statement made in para 

graph 25 of the Original Application I beg to state that 

the allegation made therein is not related with the prayer 

of the original Application for quashing his suspension 

orders. 

contd... 
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25 • 	That with regard to the statnent made in 

paragraph 26 of the Original lpplication I beg to state 

that the Applicant was nt relieved for Class XII CBSE 

practicals, since no letter or direction to relieve the 

applicant was received by the Respondent !. 6 from the 

Regional Office of the CBSE. CBSE duties are assigned 

by the Regional Officer keeping in view the guidelines to 

then. Therefore the question of depriving more competent 

people or subititting illegal bills does n1t arise. There 

was no necessity to consult respondent NO • 5 or Respondent 

• 3 or for that itatter anyone else for Viyalaya adininis - 

tration. Since everybody has been assigned their respective 

duties. 

26 • 	That with regard to the statenent made in para.. 

graph 27 of the Original Application I beg to state that 

special duty allowance was not stopred but kept pending 

since classification was sought for from the KVS, Head-

quarters • Special duty allowance Was released to all those 

entitled after receipt of classification from KVS(Head. 

quarters). Payment of arrears was made not during the 

tenure of the present principal but the previsus incbent. 

The Respondent No • 6 is entitled ti special duty allowance 

as per guidelines frned by the 1(VS (Headquarters). 

27. 	That with regard to the statenent made in para.. 

graph 28 of the Original Application I beg to state that 

the Executive Committee of the Vidyalaya Nanagenent Connit tee 

cofltd. 
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has been constituted as per guidelines framed by the 

KVS ( 
Headquarters). 

28 • 	That with regard to the statement made in para- 

graph 29 of the Original Application I beg to state that 

Miss Sita Rawat was one of the candidates who attended the 

interview for appointment of contractual teachers and her 

selection was made by a duly coastituted selection committee 

comprising of experts in the respective subjects for which 

interview was held • The Respondent No . 6 saw her for the 

first time on the date of interview as she was the member 

Secretary of the Congaittee. 

29. 	That with regard to the statement made in para.. 

graph 30 of the Original Application I beg to state that 

the applicant is simply a Post Graduate Teacher working 

under the administrative contixl of the Respondent 1¼b • 6. 

The Respondent b. 6 being the Principal if the Vidyalaya 

is primarily concerned about the cverall healthy adminis - 

trative and academic atmosphere of the Vidyalaya. The 

allegation of visiting guardians and the students is totally 

false and fabricated. Regarding publication of a letter to 

the editor of the Sentinel by guardians I beg to state 

that pespondent Nos 4, 5 and 7 have nothing to do with 

its publication, arid it is not an official version of the 

state of affairs of the schcol. Mr. Vijay Kumar is a 

functionary of the KVS (HeadquarterS I at New Delhi who was 

previously posted at Guwahati. The Respondent No . 6 being 

the Principal f the Vid yal aya knows best how to run the 

contd... 
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acninistration and needs no lessiori from the applicant, 

since she is a duly selectod principal and has years of 

experience to her credit. 

30 • 	That with regard to the statement made in paragr.. 

aph 31 of the Original Application I beg to state that no 

false or fabricated charge has been levelled against the 

applicant. Complaints received from guardians, students 

and teachers incharge of examinations were forwarded by 

the Respondent b. 6 to the Respondent lb. 4. The Applicant 

was placed under suspension by the competent authority 

keeping in view the gravity of charges levelled against 

the applicant which are supported by necessary discrimi-. 

flatory evidence. 

31 • 	That with regard to the statement made in para- 

graph 32 of the Original Application I beg to state that 

after receipt of a copy of the suspension order by the 

Respondent No. 6, letter dated 4.06.99 was sent by the 

Respondent b. 6 to the Applicant to hnd over charge 

to her since no other teacher was available during that 

period, the school being closed due to summer vacation. 

The Applicant Was sent another reminder vide letter dated 

7.06 •9 by the Respondent Mo. 6 to band over charge as 

because he had not complied with the earlier instruction. 

During the period of suspension the Applicant conspired 

with the Laboratory Attendant and managed to remove some 

important documents from the Chemistry Laboratory as is 

contd... 
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manifested from letter dated 11.8.99 written by Ms. Sita 

Rawat, another Post Graduate Teacher of Chemistry. As the 

Applicant had failed to handover charge inspite of several 

reminders a committee was formed with 4 members N&tk with 

the approval of the Chairman Vidyalaya Committee Managuent 

and a resolution was adopted vde Ref • No • K/RSM/DF/ 

99-.2000 dated 9.6 .99 to break open the Chemistry Laboratory 

following which a detailed report vide letter No. K/ 

RSM/PF/992000/217 ..218 dated 9.6.99 was subnitted by the 

Respondent No. 6 to the Respondent No. 4. The Chairman, 
Vidyalaya Management Committee Was kind enough to oversee 

the entire operation. 

Copies of aforesaid letters dated 4.06.99, 

7.6.99, 11.8.99, Resolution dated 9.6.99 and 

letter dated 9.6.99 are annexed herewith and 

are marked as Annexures VIII r  IX, X, XI and 

XII respectively. 

That I deny the correctness of the statement 

made in paragraph 33 of the Original Application. I beg 

to state that there is no criminal conspiracy and criminal 

intention behind the suspension of the Applicant and there 

has been no premeditated consultation with Respondents 

Nos • 5 and '7 • The Respondent No • 6 has simply discharged 

her administrative duties and the exercise of breaking 

open the seal of the Laboratory is part of that duty. 

That with regarl to the statement made in 

contd. 
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paragraph 34 of the Original Application I beg to state 

that the Respondent NO • 6 being the head of the iristitu 

tion, it is her only desire that students from her Vidya 

].aya should top the list and being an educationist it is 

her prime desire to maintain high the academic standard 

of the Vidyalaya which.has a direct bearing on the future 

career prospects of the Respondent No • 6 • Therefore, the 

allegation made by the Applicant is baseless. 

That with regard to the statement made in para-

graph 35 of the Original Application I beg to state that 

no technique has been adopted by the Respondent !b • 6 to 

torture outsiders, nor it is the tradition of the Vidya 

laya. Kerilriya Vidyalaya Sangathan nployees enjoy all 

India Transfer liability and are posted in and transferred 

out on request or public interest as per KVS guidelines. 

Hence, such statements are uncalled for and totally unwarr-

anted. In this connection it would be pertinent to mention 

that I(VS is an autonomous body having 19 regional offices 

and more than 900 people from different languages, areas, 

caste, creed, religion and community serve in the organi 

sation. The allegation of the applicant is malafide in 

nature as he himself has gone through three transfers 

before being posted at Kendriya Vidyaláya, Khanapara. The 

applicant was earlier posted at Kendriya Vidyalaya BRPL 

and Kerx3riya vidyalaya, Eorjhar. 

That with regard to the statement made in 

contd... 
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paragraph 36 of the original Application I beg to state 

that the Applicant has already been served with charge 

sheet vide Memo No. 14..5/99..KVS(GR)/5251.54 dated 9.8.99 

ptlrsuant to charges being framed by the competent authority. 

I crave leave of this iionble Court to refer to 

and rely upon the aforesaid charge sheet at the time if 

hearing. 

36. 	That with regard to the statement made in para- 

graphs 37 and 38 of the Original ApplicatiOfl I beg to state 

that subsistance allowance is to be paid on receipt of the 

prescribed certificate by the Drawing and Disbursing Officer. 

The Applicant was requested vide letter No. P.PF/X/99..2000`/ 

253 dated 2.6.99 to fill up the standard of certificate 

so that subsistence allowance could be paid to him. The 

Applicant inspite of letter dated 29.6.1999 did not submit 

the saeo As such, the Respondent NO • 4 vide letter No. 

F 15/992ø KVS(GR)/3589_90 dated 1.07 .99 requested 

the applicant to submit the same to the Respondent No. 4. 

The Applicant instead of submitting the said certificate 

as per P.R. 53(2) to the Respondent No. 6 submitted the 

same to the Respondent N0  4 as such the Respondent No. 4 

vide letter No • .14..5/99/1(Vs(GR)/544 3.45 dated 10.08.99 

directed the Applicant to submit the said certificate in 

future to the Respondent No. 6 and in the instant case 

directed the Respondent No. 6 to make payment to the 

Applicant. Accordingly, vide letter No. K\G/PP/RSM/992000/ 

384.86 dated 13.8.99 and letter No. KV3/PF/99.2000/415 

contd000  
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dated 19.08.99 the Respondent No. 6 intimated the Applicant 

about payment of subsistence allowance to him by Cheque 

NO. MCAB/249 866196 dated 18.8.99 for Rs. 4,903/-. The 

Respondent No. 6 vide letter No. F.PFfl/99-2000/477-79 

dated 7.09.99 requested the Applicant to suhnit the 

standard from certificate to her off oce for payment of 

subsistence allowance to the Applicant and save a break 

up of the subsistere allowance paid to the Applicant till 

date. 

Copies of afcresadd letters dated 29.6.99, 

1.07.99, 10.08.99, 13.08.99, 19.0809 and 

7.09.99 are annexed hereto and are marked as 

Annexures .XIII, XIV, XV, XVI, XVII & XVIII 

respectively. 

37 • 	That with regard to the statements made in 

paragraphs 39, 40, 41 and 42 of the Original application 

I beg to state that the Applicant was placed under susp.. 

ension by the competent authority considering the charges 

framed against him. The Applicant has already been furnished 

with the charge.sheet and as such, the departmental enquiry 

against the Ap1icant may be allowed to continue. As the 

challenge in the Original Application is totally miscon.. 

ceived and is liable to be dismissed with cost. 

J 

VERIFICATION 



VERIFICATION 

son of Sri C.L.Saini 

aged about 51 years, presently working as Assistant 

Commissioner (Officiating), Xendriya Vidyalaya Sangathan 

do hereby verify that the contents of paragraphs 1 to 36 

are true to my personal knowledge and those in paragraph 

31 are believed to be true on legal advice and that I have 

not suppressed any material fact. 

Date 	3 ( / 	0 
 

Place 	
SIGNATURE 
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From : 
Advocate, 
Central Administrative Tribunal, 
Guwahati. 

FM 
Shri J. Ahmed, 
Advocate, 
central Administrative Tribunal, 
Guwahati. 

Lbject : Original Application No. 	/99. 

Shri RadheyShyn Maurya 	... Applicant. 

Versus - 

union of India Ors. 	 ... Respondents. 

ir, 

Please find herewith a copy of Written. Statement 

iled on behalf of Respondent Nos. 2, 3, 4, 5, 6 and 7 in 

he aforesaid Original Application. Kindly acknowledge the 

eceipt of the sane. 

Thanking you. 

Yours faithfully, 

ceived Cojy. 

Advocate 	 Advocate 
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Annexu re-I, 

central Board of Secondary Education 
Regional Office 

Rajgarh Road, Rajgarh Tiniali 
Guwahati- 781003. 

No. CASE:GHY.C3NF. 7(6) PRAC,EXN. 99 Date: 8.1.99 

To 	
Examiner Na. ,....... 

h, G.S.C. BoseBabu,, 
Principal, 
KY. Narangi, 
Guwahitj 27. 

Sub : 	 Appointment of Prqctical xamifler for 

All India Senior School Certificate 

xaminatiofl, 1999. 

S Ir/iia darn, 

am to in:Eorm you that you have been 

appointed as Practical Examiner in Chemistry for All 

India senior School Certificate Examination, 1999 

at the Schoo 1s/cetres whose adresseS is/are given 

below : 

Name of the School(s) "Centre(s) 
__-----.--- 

1. K.V. KhanaPara, Guwahati- 22, 

2, Guwahati Pub School, Panjah.ri. 

he appointment as well as any information 

collected byou in the COUSe of conduct of examination 

strictly be kept confidential. You will he required to 

cia this work.accOrJiflg to the instruction Issued by 

the Beard from time to time for All Cases Practical 

iducted and Completed by 15th Exarnatiofl 'hool ho Co  

Contd,..2, 
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February, 1999 and Award List duly completed along with 

answer-scriPts should be sent in two seperate 

donfidentially sealed packets. 

You are requested to snd your acceptance on 

the enclosed p'oforma by 20th January, 19994 Incase 

no reply is received from you w1thn the prescribed 

time limit, it will be presumed that you ate not 

interested in assignment and; therefore, alternative 

arrangements will be made without any further reference 

to you. 

From the place of work to the place of 

posting you will be paid dA/DA as per ad 

subsity under the CBSE rules. 

'1he remuneration for conduct of Practical 

- 	xaminatiOfl will be Rs. 3.75 (Rupees three and seventy 

five paise only). 	-. 

Anticipating your hearty Co operation in the 

smooth conduct of practical Examinatiofls, 1999. 

Yours faithfullY, 
sd'- 

- 	 ( K.N. choudhury) 
Encl:As above. 	 Assistant Secretary 

• 	01) '......for information and with a reques 
to relIeve the teacher an question 

• 	 for the purpose. 

:I(.V, Rhanapara 

GHY.PUb."UWahat3 	
1 ormat10 and necessary 

Sd/- 
• 	 - 	 (K.K. Choudhury) 

Assistant Secretary. 
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Annexure-_II.. 

Kendriya Vidyalaya Sangathan 
Regional Of ice 

Chayaram Bhawan : Maiigaon Chariali 
Guwahati : 120 

No, F.14-5/99-KVS(Q)/5251-54 	L)ated : 09,08.99 

ifi d € nt I al 
By 'ecistered Post. 

MEMOAIIUM 

The undrsignd proposes to hold an Inquiry 

against Shri R S,  Maurya, P.GT(Chemis try), Kendriya 

VldTayala, Khanapara under Rule-14 of the Central Civil 

Seices(C1assification, Control and Aopeal) Rules, 

1965. The substance of the imputations or misconduct or 

misbehaviour in respect of v.rhich the inquiry is proposed 

to be held is set out in the enclosed statement of 

articles of charge(Annexure-I). A statenient of the 

imputations of riscoriduct or mIsbehaziour in support 

of each.rticles of charge isenlosed(AflfleXU'e-II). A 

list of documents by which, and a list of witnesses bjF  

,hom, the articles of charge are proposed to be sustained 

are also enclosed(Annexure-III) anl Iv). 

2. 	Shri R.S. Maurya, PT(Che-miStry) is directed 

to submit within 10 days of the receipt of this Memorandum 

a written statement of his defence and also to state 

whether he desires to be heara in person. 

3 • ' 	 He is 'informed that an Inauiry will be held 

only In respect ofthqse artIcles of charge as are not 

adrnitted.He should, therefore, specifically admit or 

deny each articles of cIiarge. 

Cont(ft 
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Shri•R.S. Maurya,PT(ChemistrY) is further 

informed that if he does not su3imit his written statement 

of dence an or before the date specified in Para-2 

above, Or does notapear inperson before theInquiring 

Authrity or otherwise fails or refuses to comply with 

the provisions of Rule-14 oOf the ccs(CCA) Rules,1965 

or the orders/directions issued in pursuance of the said 

rule the lnuiring Authrity may hold the inquiry against 

him exparte. 

Attention of Shri R,S. Maurya,PGT(Chemistry) 

Is iixvi 	toRule-20 of the Central Civil Services 

(Conuöt) Rules 1964 under which no Government Servant 

shall bring or atempt to bring any political or outside 

infl1,iQncp to bear upon any suporlor authority to further 

his interest in respect of matters pertaining to his 

serviöe inder the Government. IF any representation is 

received on his behalf from another person in respect of 
any má.tter dealt ith in these proceediris it will be 

presumédthat Sh. R,S. Maurya,PT(ChemiStrY) is aware of 

such a representation and that it has been made at his 

instance and action will be taken against him for viola-

tion of Rule-20 of CCS(Conduct) Rules, 1964. 

The receipt of the Memorandum -may be 

acknowledged. 

To, 
Shri R.S. Maurya, 
PGT(ChemiStrY) (unde suspension) (DR.LALIT KISHORE) 
Teachers Qrt.No.4-B(TOp Floor), ASSISTANT C014ISSI0NE 
Kendriya Vidyalaya,Khanaps.ra, 
Guwahati-22. 

Copyto :- 
The Principal ,Kendriya Vidyaiaya,Khanapara, 
The Assisr1t Cornmissioner(Adm.) ivs(H.Qrs)N. Delhi16. 

Guard file. 
0 •S 
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nnxure- II:. 

11 a. 

XENDR IYA VIDYALAYA GU 
KNAA.A GTYJAHATI 

Pin : 791022, 

1. 

RefNo. KVS/28/Scl/98-99/615-617 	Date: 25.1,99 

UOTAT ION 

Sealed quotations are invited for the supply 

• 	 of 'hernistry articles as per list enclosed. The Quotation 

should reached the undersigned on or before 30.1.1999 

positively. 

Sd/-. 
j• Dasbasu). 

Principal. 

To, • 

1) M/S Brightways, 
Machkhowa 
Guwahati- 9, 

2, M/s Verma Brothers 
Panbazar,uwahati-1. 

3) M/s poichem Enterprises 
• 	 Jorpukhuri 

Guwahati- ii 
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• ñh APPICHEIVUENt ERP / 	- 

.r-A ROAD • UZANBAZAR • GUWAHATI-781 001 
GRAM APPICHEM PHONE : 	70 

TO  
.T.:.;:: 

flDra, 
. 

.... %ith.iti  ... .................  

----T (H 

E 	4, 
UI 

IAYA L1U 

1. lo1L3ler rajent 

2 	O3rric mi 	jtrrix .(I2c!1) 

SLiver nitrto • (2o') 
3?ot. Io.de, 	(-u) 
S!)diU?fl crlxnt 	fs t, - Ii !) 

m, 7irit. 	(he—u?) 
Litnt per , 	& blue, 

CA-

(Ii9ii%J 

F 
d •ç\ç t 

£. 

D1 ±J 
? 	 T 

< C C L QLay 

kic i'2 
'y \ 

.. .....
........................ 

5 

'q /7 

t10thil 	100. )0 lOOm]. 1000 00 
2;t1ooçjm J 	334. 3i iOogn 668 00 
2x25cfr 	468.00 259n . 936,00 

1x2509rn1 	7-10.0 0 250 710 Oo 
4x5orrum J 	tO.00 5Onqi 320 00 
10 lit 	70.00 Ut 7o () 

.12 plcL a68 r., 16 00 

412Lo 

I 
A.G.S,T.-A-412 Central Sales Tax No. 1405 dt. 1-7-67 

Dur risk and responsibility ceases on delivery of the goods on Rail, Steamer or Carriers. 
40 complain will be entertained if not lodged within 3 days from receipt of goods. Interest 

25% per annum will be charged on all bills unpaid within one month. 

iLcT 

For APPKHEM ENTER RISE 
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Annexure- VII. 

rvs(H) : NEW DELHI- 16. 

NO.. F.6-1/91-92/KvS/Budget dt. 2448.99 

• 	The Asstt. Commissioner, 
Kendriya Vidyalaya Sangathan, 
Regional office 

Sub : Reyision in fee structitre request for issuing 
exemption for wards of KVS staff1 

Sir, 

I am to refer to this office order ND. 6-1/91-92/ 

KvS/Budgetdated 20th July, 1998 revisiong the fee .tru-

cture effective from let Oct/1998. Atendtion is also 

invited to office order No, 6-1/91-92/KVS/Budget at,. 
15.3,99 regarding creation of Maintenance & Development 

Fund to be collected from the students w,e,f, 1.4.99. 

After isue of the above referred office order 

• this office has received various letters from Vidyalayas 

and Regional office to find out whether there is any .11 

exemption from charging pupil Fund,Maintenance and Devé- 

'• lopment Fund and Science Fund from the wards of the KVS 

staff. The matter has been examined in the light of 

instructions contaitied in chapter v: of Accounts Code 4  

• Article 63 (a) (ii) gives an exemption to the children 

of the employees of KVS from the payment of tution fee. 

However, no exemption or concossion are available to 

• 	 the children of the employees of the KVS from the payment 

of Pupil Fund as per provision contained in Art.. 67 of 

the Accounts. Codes The whole matter has been examined 

and placed before the Commissioner, KVS and it has been 

decIded that there is no examption from charging of Pupil 

Fund, Maintenanöe & Development Fund and Science Fufld 

from the wards of the employees of the KVS. As such 

except tution fee, all other bharges are to be collected 

from the wards of the. KVS employees. 

The contents of this letter may please be 

brought into notice of all the vidylayas uhder your 

• 	region. 	• 
Copy to : 	 P.K.( 	Aggarwal) 
1 All Officers/Sections iry KV5(H) 

• 	2, All A..I.O. of the regional Offices. 
• I. Principal,KV Kathmando/MosCoW. 
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Annexure- VIII. 

Kendriya Vidyalaya, Khanapara ,Guwahat.i 
Pin : 781022. 

Ref.No. KSJG/RSM/PF/99-2000/165-189 Date : 4.6.99. 

To 
Mr. R.S, Maurya, 
PGT(Chemistry), 
Kenriya Vidalaya ,Khanapara, 
Teachers Quarter Block 4B(Top floor), 
Gu'rahti- 731022, 

Sub : (Haniing Over-harge of Chewistry Deptt/Lab)-reg. 

Ur. R.S. Maurya, 

I am to inform you that vide letter No. 

14-5/99-KYS(GR)/2091 dated 1,6,99, following your 

susponsion order, you are , horeby recrussted to handover 

charge of the Chemistry Department/Laborao'y/Of K.V. 

(hanapara by Saturday, 5th Jun 99 , 2-00 P.M. to the 

uridersigned 

This is for your information & n/a. 

sal- 
1rs. J. 3Jasbasu) 

- 	 Principal, 
KV.Khanapara,GUYahati-22. 

1., "he Asstt. Commissioner ,KVS (GR), 
Maiigon,Guwahati-12 for kind information. 

Dhe.eputy Co.imissioner(Adrnn), 
Kendriya Vidyalaya Sangathan,(H), 
New .Delhi-110016. .for kind information.. 

The Chairman, 
V.M.C., 
K.V, Khanapara,Guwahati-22 for kind information. 

- 	

- 	 sa/- 
Principal. 



Ann re- IX, 

Kendriya Vidyalaya , Khanapara,Guwahati. 
Pin-. 781022. 

Ref No. '.PF/KV5/99-2000/197-99. 	Date 07.6.99, 

To, 

Mr... R.S. Maurya, 
PCT(Chemistry), 
KV Khnapara, 
Guwahati_.22. 

Sub : Handing Over Charge, 

Mr. R.S. Maürya, 

VV 	Vide letter No. FKVS/ASM/PF/99-2000 

dated 4 • 6 • 99, you were requested to hand over charge of 

the Chemistry Deptt/Lab. by 2 PM on Saturday 5th June, 

following your suspension order vide letter No. F.1.4-5/99-

KVS(GR)/2091-93 dated 1.6.99.. 

Since you have failed to handover charge 

by 5th June, you are once again requested to hand over 

charge of the Chemistry Deptt./Lab, by 8th Jun& .2 PM 

(Tuesday). This is for your information and doing the 

needful, . Sal- 
(MRS.. J. DAsBASu) 

Copy to : 	 . 	. . 	PRINCIPAL. 

The Asstt., Conimissioner,Kvs(GR), 
Guwahati for kind information. 

The Chairman, V.N.C., Ky Khanapara 
for kind information, 

PRINCIpAL 



Annexure- X. 

•A2211cation. 

Dt o  113.99. 

To, 

The Principal, 
K.V. Khanapara, 

• 	Guwahati- 22. 

Respected I4adm, 

I would like to bring that thths 

your notice that Chemistry Lab. Assistant(Mr.Ambika) 

has taken all the paper materials (like Cher&cal. 

purchasing 	 cards, some paper(New cuttings, 

time-table, notices issued etc.) kept on the Lab 

Office table uithout my permission & submitted to I.Ir. 

• R.S. Mauya (Ex. Put. Chemistry), 

• 	 Unfortunately, he asked him to get all that 

paper being kept during his teaching session. 

So kindly se the matter with anticipation. 

Thanldng you, 

• 	 Sincerely Your's 

• 	 sd/- 11.3.99 
Sita Rawat. • 	

• 	Put- Chemistry, 

11 



Annexute- XI, 

Kendr±ya Vidyalaya ,Khanapara ,Guwahati. 

PIN: 781022. 

Ref No. KVG/RSMPF/99-2000/ 	Date : 9.6.99. 

TAKING OVER CHARUE OF CHEMISTRY DEPTT/LABORTARY 

POIJLOWING SUSPENSION ORDER OF SHRI R.S. MAURYA 

AND HIS REFUSAL TO HAND OVER CHARGE WITHIN STIPULATED 

DATE AFTER ISSUE OF 2(TWO) LEPERS FROM PRINCIPAL, 

KENDRIYA VIDYALAYA,KHANAPARA, GUWAHATI. 

1. Seal broken and lock opened on ednes day 9th June'99 

at 2 P.M. in the presence of  

1.. ChaIrman, V,M.C., gV Khanapara 

5ri N,K,Das, IA, Commissioner 

Lower Assam Division, 

2, Mr. C,K, Haloi, TGT,Teacher Member. - 

Mr. U.N. Adhikary,TGT,Teacher Member. 	Sd/- 

Mrs. Jyothi Borah,TGT,Teacher Member.Sd/ 

6,, Mrs, M.E.Saikia,PRT,Teacher Member, 	Sd/- 

6. Mrs, J.Dasbasu,Pri-nc.pa1,i<.V.Khanapara sd/- 

* Charge taken over by Principal K.V. Khanapara w.e.f. 
• 09.6.99. 

I 

~0 

/ 



Annexure- XII, 

Kendriya Vidyalaya, Khanapara ,Guwahati. 
Pin 	781022, 

Ref No. KVG/RSM/PF/99-2000/217-218 	Date : 9.6.99 

To 

The Assistant Commissioner, 
Kendriya Vidyalaya Sangathari, 	 ri 

Guwahati Region, 
Chhayaram Bhawan, 
Mciligaon Chariali, 
Guwaliati-781012,, 

Sub : (Oenin of Chemistry Lab & taking over charge 

of Chemistry Lab Kendriya Viiyalaya,ithanapat,a, 

locked by flr, R.S. Maurya,PGT Chemistry,IKV. 

Khanapara.) 

Sir, 

1) 	n compliance to your letter No.. 14-5/99-KVS 

(GR)/2091-93 dated 1.6,99 Mr. R.S. Maurya, PGT(chem) 

of this Vidyaiaya has been suspended we.f, 1.6.99. 

In the 1st Instance he has not handed over charge 

of Chemistry Deptt/Lab of K.V. K1anapara to the Principal 

within5th June'99 2,00 P.M. vid? letter No. KVG/RSM/ 

pp/99-2000/189-189 dated 4,6.99 Issued by the Principal. 

In the 2nd instance he has again not, complied 

with the letter No. PF/1VG/99-2000/197-99 dated 7.6.99 

whereIn Mr. RS. Maurya was again requested to"hand 

over charge of chem. Deptt./Lab to the Princippi by 

8th June' 99 2 • 00 p .M. 

4. 	A CommIttee was thereby formed of the following 

member : 

Contd, , 2. 
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1. Mr. C.K. Haloi,Teacher Member $d/-. 

2, Mr. U.N. Adhikari,TGT,VMC Member Sd/- 

3 Mrs. Jyothi Borah,TGT,Teacher Member sd/- 

4. .Mrs..M.B. Saikia,PRT,Teacher Member d/- 

5. 	On opprising the Chariman VMC of the problem 

and following his approval, the seal of the Chemistry 

Lab of K-v.Khanapara was broken on 9th Jun&99 (Jednes-

day) at 2 A.M in the presence of the Honourable 

Charimanm. 1 '1C, K.V. Khanapara hri N.K. Oas, lAS, 

Commissioner, Lower Assam ivison and also members of 

the Committee as mentioned in SL. No. 4, The Committee 

has also taken an inventory of all articles in the 

Laboratory for record which is enlisted :Ln the sheet 

attached herewith. 

'Zhis is for your kind information please. 

hanking you, 	 Yours faithfully, 

Mrs. J. L)asbasu) 
Copy to : 	 PrincLpal. 

1. The Chairman, 
ViIC, KV Khanapara, 
for kind.information please. 
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• 	 Annexure.-XIII. 

• Kendriya Vidyalaya,Khaflapara,GUWahatio 
Pin : 731022. 

Ref No. F.PF/KVG/99-2000/25 3 	ate: 29.6.1999, 

To 
Shri R.S. Mourya, 

• 	PGT(chem) (under Suspension) 
• 	Ky Khanapara, Qtr,No. 4 }3,Top Floor, 

Guwahati-22. 

Sub : Undertaking by suspended official. 

Shri R.S. Mourya, 

oiiowing your suspenion, you are reiested 

to fill up the standard form of Certificate, to be 

furnished by the suspended official under P.R. 53(2) 

so that the undersigned who is the D.D.O. can do the 

needful regarding pay and allowances. The form is 

attached herewith in duplicate. 

• 	• 	 Sd/- 
(Mrs. J. Dashasu) 

Principal. 

ar 
- 	 • 

UndertF.R. 53(2) you are to furnish this certificate 

of non.ernplOrneflt every month on/before 20th of each 

month, so that the office may do the needful regarding 

your drawal of subsistence allowance. 
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- 	Annexure- x_Iy. 

KendriyaVidyalaya Sangathan 
• Regional Office 
Maligaon Chariali 

Guwahati- 12. 

No. F : 15-5/99-KVS(GR)/3589-90 	Dated : 1.7.99. 

TO 	 By Regd. Post, 
Shri R.S; Mourya, 
PGT,(Chem),(Uflder suspension) 
Kendriya Vidyalaya, 
I(hanapara,TeacherS Qrt. No. 4-B(Top Floor), 
Guwahatj-2 2, 

Subject : Drawal of subsistance allowance -reg. 

Sir, 
. 

I am refer to your letter No,. NIL, dated 14th 

June'99 and to inform you that during suspension period 

your headquarter has been fixed at K.V. Khanapara, vidd 

this office order of even No. dated 1.6.99 and Principal 

Kenariya Vidyalaya,}thanapara is your Drawing and 

Disbursing Officer. 

You are reQuested o submit the require 

certificate(under P.R. 53(2)) to th' Principal K.V. 

Ithanapara fr drawing nd payment of subs.istance allowances. 

11 	 Certificate enclosed with abovs said letter 

is returned hrewith for further necessary action as 

intimated in above para. 	
Yours faithfully, 

( Dr. Lalit I(iitir) 
nc1osed :: As above. 	 As5istantCommissiOfler. 

Copy to the Principal ,K.V. Khañapara with reference to 
his letter No. PF/KVG/99-2000/258 dated 30.6.99 0  

sd/- 
Assistant Commissioner. 

I 



Annexure- XV, 

Kendriya Vidyalaya Sangathan 
Regional Office ,lIaligaon, 

Guwahati- 12, 

No, F: 14-5/99-KVS(GR)/5443-45 	Dated : 10.8.99. 

To, 	 I By Registered Post.. 

Shri R.S. Mourys, 
PGT(Chem,), (Under suspension) 
(endriya Vidyalaya, 
Khanapara,"eãchers Qrt, No, 4-STop Floor)' 
Guwahati-22. 

Subject : Drawal of subsistance allowance-reg. 

Sir, 

in continuation to 'this office Reg. letter of 

even No. dated 1.7.99 in which you were asked to submit 

the rquired certificate (Under F.R. 53(2), to the 

Principal Keridriya Vidyalaya, I(hanapara for payment of 

subsistancé allowance who is drawing and c-isbursing 

office of Kendriya Vidyalaya, Khenapara, L?here your 

headquarter has been fixed during the suspension period. 

However, it is once acain' observed that you 

have submitted the reciuired certificabe t this office, 

which is h?ing. rçturn to the Principal, Kendriyà Vidyala-

ya, Khanapara for making the payment of subsistance 

allowances. 

In further, you are adviced to submit the 

recEuiredcertficate to the Principal, Kendriya Vidyala, 

ya, Khanpara only.Certificathif sent to this office 

will not be entortained at any cost, 

he Principal, KendriLyn Vidyalaya, Khanapara 

is being requested to make the payment- of subsistance 

allowrices on recei.pt of the required certificate by her. 

Contd. • 
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Your's faithfully, 

(hr. Lalit Kishore 
- 	Assistant COmmissioner. 

Copyto: 

I) The Principal, Kendriya Vidyalaya, Khanapara for 

compliance. The Original unemployment certificate 

for the month oE July'99 Is enclosed herewith, 

This.is further adviced to received the req ired 

certificate, if submitted by Sh. R.S. Mourya, 

PGT(chem) (Under suspension) for further necessary 

action at her end, 

2) The Assistant Cornmissioner(Admn.) Kv5(HQrs) New 

Delhi for information. 

Sd,'- 

( Lalit Kishore) 
Assistant Commissioner.. 
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Annexure- XVI, 

Kendriya V.idyalayà, Khanapara, Guwahati. 

Pin : 781022, 

Ref No. KVG/PF/RSM/99-2000/384-386 	Date:. 13.8.99. 

To, 	- 

Shri R.S. Maurya, 
P.G,T. (Q-iemistry)-, (Under Suspension) 
Kendriya V!dyalaya, Khanapara, 
Teachers Qrt. No. 4-B(Top Floor), 
Guwahati-22. 

Ref No. 1.F,PF/KVG/99-2000/255 dt, 29/6/99 (No. 1) 

No. 2.F.14-5/99-ifS(SR)/3399-90 dt. 1.7.99(o. 2) 

No. 3.F.14-5/99-KVS(GR)/5443-45-dt. 10.8.99(No. 3) 

Sub : Drawal of Subsistance allowance -reg, 

Sir, 

Vide letter No, 1(under ref,) as mentioned above, 

you were requested to fill up the standard form of 

a certificte under F.R. 53(2) , as that the undersigned 

who is the RPO could make the payment  of subsistance 

allowance to yoU. ut till date no form has been 

received by this effice(K.V. Khanapara). 

Vide letter Ho. 2(under ref.) as mentioned above. 

You were reiested by the Assistant Commissioner, KVS 

GR) to submit the reiested Certificate(Under P.R. 

53(2) to the undersigned (after it was returned to you 

by Asstt..Commissioner, Kvs(GR) for payment of subsistance 

a1lownce by Principal,IG.V. Ithanapara. But 	till 

Contd...2, 
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date the recuiredccrtiiCate has not been received. 

Vide iet€er No. 3(under ref.) as mntioned 

above, this of ice has :ceived the recniired cetifi-

cate(undthrF.R. .53(27) ) for 1TunIy, 1999 which has 

beentssnt by AC-XVS(GR). Payment will be made yery 

shortiyin comp1iarce with KVS(R.04) directives. 

In this context you are once again requested 

the send the Certificate(uflder • F.R. 53(2) for the 

month of June'99 and August t 99 so that the payment 

* 	of subsistance allowance could he made. 

* 	 Yours faithfully, 

Sd!- 

( Mrs. J Dasbasu) 
copy .to: 	 Principal 

The ASStt Cornm,KVS(GR) 
for information p1ease. 

The, Asstt. Comm.(Admfl) 
icvs(HQ), tNew Delhi for information 
please 



Annexure— Xcf]i, 

Kendriya Vidyalaya ,Khanapara ,Guwahati. 

Pin : 181022 4- 

ref No.vG/PF/99-2000/415 	Date : 13.8.99 6  

By Peon Book No. 236.' 

To, 

Shri R.K • Maurya, 
PGT(hemistry) under Suspension, 
Kendriya Vidyala.ya, 
Khanapara,Teacher Qrt. No, 4-B(Top Floor), 
Guwahati-22. 

Sub :Payment of Subsistance allowance for the 
month of July, 1999 

Sir, 

I' am sending herewith a cheque No. McAB/249 

866195 dathd 18.8.99 for R. 4903.00 (Rupees four 

thousand nine hundred three)only towards the payment 

of subsistance allowance for the month of July'99. 

Kindly acknowledge the stamped receipt for 

office records. 

Yours faihhfully, 

- 	 (Mrs. J. Dasbasu) 
Bncj: As above. 	 Principal 

I..- 

' 

'4 

\ 



Annexure - XVIII, 

Kendriya Vidyalaya ,Khanapara ,Guwahati. 

Pin : 781022 k  

Ref .No.P.PF/KVQ/99-2000/477-79 	Date: 7,9,1999, 

To 

Shri R.S. Mourya, 
PGT(Chem) Under suspension, 
Kendriya Vidyalaya Chan - para, 

'eachers Qrt. No., 4-B(Top Floor), 
Guiahati-22, 

Sub : Drawal of subsis.ance allowance-regarding, 

Ref No, F 0  14-5/99-Kvs(GR)/6154-55 dated 20.8,99, 

In compliance iith the directives from KVS (OR) 

vIde letter No. (under reference) as mentioned above, 

this office is in receipt of Certificate under F.R, 

53(2) for the month of August'99 which you had sent to 

the Regional Office and has been redirected to KV, 

Khanapara. 

The Cheque for the month of August'99 (subsis-

tanceAllowance) is attaci;ed herewith. Details : Checue 

No, 896620 dated 4.9.99 for Rs. 4903.00 • Break up of 

your salary details is also sent. 

Dues -A 

1.50%of Bade pay-Rz. 3550/- 

2,32%B.A,. 	-, 1136/- 

3.c.c.A. 	 -Rs, 	80/- 

4.12 2%:s.B.A.; 	-Rs. 444/- 

TotarT 	-Rs.52101- 

Deductions-B. 

Prof. Tax_ .Rs 65/- 

C.I.a. 	- Rs, 60/- 

3 Licence fee Rs.182/-
water & Elec. 
Charges. 

Rs.307/- 

Net mountPayab1e(A-B)-Rs. 4903.00 

Contd, • 
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• 	 in this context, I once again would like to 

remainyqu that the standard form of Certificate 

under F.R. 53(2) has not been sent from you end for the 

month of June'99 ,following which your subsistance 

allowance for June'99 is still pending. This is a 

third reminder for neôessary action at you end. 

finally as per the letter from S(GR) under 

• 	 ref, as stated above, the certificate under F.R. 53(2) 

• for the month of September is required to be sent to 

this office by 20th Sept'99 so that the undersigned, 

• who is BDO can do the needful and disburse you 

payment in time. 	 • 

Yours faithfully, 

- 	 Sd/- 

(Mrs. J. Basbabu) 
Principal. 

II 	 - 	Copy to 

The Asstt. Commissioner, KV$(GR), 
• 	 for information please. 

The %8stt, commissioner(Admn), 
xvS(1O), New Delhi for information 	• 

• 	 please. 	 • 

sd/- 
Principal 



IN THE CENTRAL ADNENISTLY TRIBWAL::GAUilAT('BENCH 

S. 

ORIGINAL APPLICATION : 	C 1_) 

Radhey Shyam Maurya, 

Appitcant. 

Vs.. 

Uion of India and otbers(KVS), 

..... Respondents. 

REJoIN1R 

11 	Thatall the avermants and sujsLons made in the 

Written Statements suthoitted by the Respondents Nos. 2,3, 

4 ,5 ,6 and 7 are denied by the answering deponent s ave and 

except what has been especifically admitted there In and 

what appears from the record of the case (affidavit). 

2 0 	That with regard to para - 2, the deponent has no 

comments to offer, 

3 • 	That 	-. . the statements made in para - 3 

of the affidavit (W.s.) is not fully correct. In this regard, 

the answering deponent begs to state that the respondent No.5, 

namely Dr..Prabhakac was Education officer as well as working 

in the éapacity of officiating Assistant COnnLSSiOner in 

Gauhati Region and be was fully 'informed by the deponent about 

- all the irregularities (financial,administrative,educational 

et C.) re iat ed to t be depart ment of Che mis ty and ot hers by 

verbal as well written conunicat ions but due to his "biased 

and malafide attitudes" towards the aoolicant. he did not 

take any proper action rather instigated the respondent No.6, 

the Principal, namely Mrs J.Das Basu of K.V.Khanapara to 



start torturing to the applicant in several ways under his 

guidance. Ivbreover, being an Inspecting officer as well as 

off Lci.ating Assistant Corrrnissioner, he would have taken a 

positive view to prevent the irregularities and anomalies 

prevailing in K.V.Khanapara to get an amicable solution in 

an educat Lonal inst it ut Ion in dencrat ice situation but he 

has vested interests in the matter. At present, the respondent 

No.5 is also guLdng and instructLng the respondent No.6 from 

the Kendriya Vidyalaya Head Quarter, New Delhi, and therefore, 

t he St ate ment $ of t he ens we ring res pond ent 5 are f a is e, bàs e les s, 

and hereby denied 

4. 	That the statements made In pare - 4 of the affidavit 

by the answering respondents is also false, baseless and 

hereby denied . In this connection, the ,  applicant begs to ste 

that due to the close relationships between the respondents 

No. 5,6 and 7, the respondent No.5 and 6 have personall 

approached to the Regional officer C.BS.E. to appoint the 

respondent No. 7 as an Eternai Examiner to conduct the 

Chemistry P.ract ical Examinations of Cls )I St udents of 

K.V.Jthanapara by violating, the C.B.S.E. Examination rules. 

Further, the applicant also states that the respondent No.7 

was appointed as an External Examiner in the year 1998 - 99 

for K.V.Khanapara, and thereafter respondent No.7 was not 

appointed as an External- Examiner for Practicais . Therefore, 

it is crystal clear that the appointment of respondent No.7 

as an External Examiner in Chemistry department of K.V.Khanapara 

was made at the instance of respondents No. 5 and 6 just to 

harash and humiliate the applicant and under sImilar sbtuat ions 

only P.G.T.'s were appointed as External Examiners for Practical 

in Physics and Biology departnQntsof K.V.Kbanapara . Moreso, 

the relationship is also crystal clear by visiting different 

schools together 	th the respondents for C.B.S.E. inspection 
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5.. 	That with regards to statements made in Para - 5 of 

the affidavit, the answering deponent 'offers noconinent. 

6. 	That with regards to the statements made in Pare - 6 

of the affidavit the answering deponent begs to state that 

the applicant is employed as PGT Chemistry since 30th Nov,'95 

and during his entire service career hehas been following 

the rules and guidelines of C.B.S.E./K.V.S. without any 

blemish from any nook and corners. But being an honest and 

law abiding employ of K.V.S. , he could not cooperate with 

the respondent No.6 in the purchasing of the Chemicals etc., 

whereby the purchase was made without the consultation of 

t be He ad of t he De parment of Che mist ry i . e., app ii cant and 

therefore the respondents No. 5,6 and 7 submitted false reports 

by way of preparing false, fabricated and baseless documents 

to the respondent No.4 and reconiiended the suspension/re naval 

etc. of the applicant and consequently the applicant was placed 

under suspension on 1.6.99 during the long Sunner vacation 

of 50 days. Thereafter, the charge—sheet was served to the 

applicant which itself is incomplete, indefinite and vague 

and therefore the same ttl1 not sustain in the scrutiny of 

law. 

The applic ant £ urt her states that being an honest, 

hard - working , dedicated and a compet ant Post Graduate Teacher 

in Chemistry he has prod ued a very good res ult of Class Xfl 

C.B.S.E. Board Examination in Chemistry in comparision with 

the other Science Subjects but, the same was ignored by the 

respondents very intelligently while filing the affidavit 

with regard to Pare - 7 of the O.A. and did not offer any 

comments and therefore the entire Charge—sheet is not sustain.- 

able in the eye of law 
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That with regard to the statements made in Para 7 of 

the said affidavit, the deponent States that he is a competant 

P.G.T. in Chemistry discipline and he always perforo his 

job in accordance with the K.V.S./ C.B.S.E. guidelines but 

being a bard—working and Sincere worker of K.V.S. he was 

assigned ektra work by the respondent No.4 in the Regional 

o6f ice ,Gauhati and the same was appreciated by all the 

Principals ii the Principals conference held in K.V,I.o.C., 

Noonmat L and therefore the 1< .V .5 • aut borit Les have also 

deputed the applicant to work as Resource Person to impart 

quality training to the Primary Teachers under Gauhati Region 

in the disciplines of Science and MatbBatLcs and as Such 

the content ion of the respondents made in the affidavit is 

not correct at all. 

That the statement made in Para - 8 of the said 

affidavit , by the answering respondents is also false abd. 

fabricated 	this regard, the deponent begs to State that 

the transfer of respondent No.6 was illegal4 made at the instance 

of respondent No.3 with the help of Mr.Vijay Kumar (Ex— E.o.) 

and now posted in K.V.S.(H.Q.) New Delhi by flouting tbe 

transfer guidelines of K.V.S.Moreover, the respondent No.6 

was also allowed forcefully to join her duties as Principal 

in K.V.Ithanapara without relieving the old Principal namely ,  

$ri.N.D.Bbuyan , Who was on leave. it is also pertinent to 

state that the deponent is eye witness who SaW the respondents 

No. Sand 7 accompanying the respondent No.6 in the morning of 

.16.12.1995 in K.V.Khanapara Campus and thereafter it was lrnt 

that the Principal's chamber was under seal . Be it noted that 

the entire episode was done in the presence of respondents 

No. 5 1  6 and 7 res pect ive.ly .Furt her, it is also St ated that 

the respondent No.6 purchased the Chemicals etc., in clear 
violation of the purchase rules mentioned in K.V.S. Accounts 

Code/ Ed uc at ion Code with ulterior motivesfirom her known suppliers 
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namely Appichem Enterprises at higher,  rates It is necessary 

to mention herein that in the year 1996-97 the same sulier 

has supplied the chemicals etc, to this department and all 

the chemicals etc. were duiy returned by the Head of the 

Department due to the inferior qualities of chemicals/outdated 

reagents as well as ex—orbitant prices .Furtber, the deponent 

begs to state that prior to purchase of Chemicals on 3.2.99 

no formalities were observed as stated by the respondents 

but curiously enough from the AnnexureIV on page 24 at 

Serial No. 615-17 it appears that the quotations were invited 

by bands from the three private suppliers whose authenicity 

is itself doubtful], and thereafteL,  the Chemicals etc., were 

purchased by the respondent No.6 with the help of a Junior 

T.G.T. namely Mrs.Jyotl, Bora irrespective of her teaching 

disciplines. Moreover, the deponent vide his letter dated 

22.12.98 (inexure - .L,Page 27) of O.A. has already 'requested 

the Principal (respondent No.6) that the purchases in the 

Department of Chemistry should be made from the Govt. approved 

Shops at printed price by keeping in view 151 marks etc., but 

no action was taken in this regard. It is also stated that 
there was a standing purchase committee consisting of three 

persons (Innexure VI on page 33 of o.A.) which was also ignored 

by the respondent No.6 • It is also learnt that there is a 

vast difference in the costs of the Chemicals purchased by the 

respondent No.6 in comparisionj.th the costs of Govt.approyed 

Shops . Moreover, it was the bounden duty of the respondent 

No.6 to inform the deponent who was the convener of the 

purchase coimit tee as we 11 as He ad of Che mist ry De part ment 

about the said purchasing . It is stated that the signature 
of the deponent being the Head of the Chemistry Department 

was also not taken in the quotatjns which is must as per 
— urchase rules. Moreover, when the deponent Sought for the 

written guidaace from the respondent No.6 for making entry 
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in the stock register etc. in the instant matter on 3.2.99 

but no response was made in this regard till date. But, 

curiously enough the respondent No.6 has shown the Stock entry 

in the duplicate bill on the pages mentioned against the 

article purchased on dated3.2.99 itself (Annexure—V on page 

25) of the affidavit while the stock register of the Chemistry 

depart ment 'was in t he c ust oy of t he de pone nt t i. 11 t be last 

closing day of the Vidyalaya for 50 days of summer vacation 

and the same was deposited in the office on the last working 

day of the Vidyalaya under sealed cover. It has also come into 

lime light by the Annexure—VI (Page 26) of the affidavit 

wherein Para 4 of the letter dated 16.2,99 written by U.D.C. 

namely Mr. ff.Soud addressed to the Principal that the entry 

of the articles are all required , and as such the ulterior 

ntjves and the illegality corrmitted by the respondent No.6 

is apparent from the face of the record where the entry is 

shown to be made by Mrs.Q.Sharma on 3.2.99 

Further it is also stated that the avernEnts made regar-

ding the smooth conduct of half - yearly examinat ion is also 

vague, fabricated and totallp false as because there is no 

post of teacber..j.ncbarge in Kendriya Vidyalaya Sangatban. 

Moreover, the half - yearly examination was already finished 

in the ninth of November'98 before joining of respondent No.6 

(i.e., on 16.12.98) itself and as such the question of issuing 

instructions for the same is also false, baseless and hereby 

totally denied and therefore the same is liable to be rejected 

and quashed. 

Further., it is also stated that the chemicals etc., 

purchased by the respondent No.6 was handedover to the -applicant 

on 3,2.99 at the time of closing the Vidyalaya and the same 

was under t he custody of t be a ppl I cant and place d in t he 
-- 

	

	Chemistry Laboratory but, curiously enoggh the respondents 

have very intelligently stated in the affbdavit that the same 

was entered in the stack register by Mrs.Q,Sharma , a Junior T.G. 

T. which is totally false, fabricated and made with malafide 
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intention and as such on this ground alone the affidavit is 

liable to be rejected. 

9. 	That the statement made in Para - 9, of the affidavit 

is not in consonance with Para - 10 of the o.A. and therefore 

it is misleading and untrue. In this connection, the deponent 

begs to state that the electrificat ion as well as water system 

along with installation verhead water tank was done by the 

previous Principal but, curiously enough the respondent No.6 

did not pakZ(be electrification Bill to the concernt Supplier 

even after several reminders of the supplier as well as by the 

Head of the Department of the Chemistry 

19. • -Same as in Para - 8. 

Same as in Para - 4. 

Snfi as in Para - 8. In this connection, the answering 

deponent begs to St ate t hat t he st ate ments made by t he 

respondents in para - 8 ,10 and 12 are itself contradictory, 

as because the false stock entries have been shown by the 

respondents before the Hon'ble Tribunal in Annexures - V and vi 
on Pages 25 and 26 of the affidavit respectively. it is also 

stated that the stock verifiôat ion can not be done by the 

subordinates which is in clear violation of Finance Rules. 

Be it noted that no conrnittee was dissolved by the previous 

Principal as because he was forcefully relieved by the 

respondent No.6 during his absence. 

That the statementf made in Para - 13 ofi the affidavit 

is also not correct and the same is hereby denied 
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That the statement made in Para - 14 of the affidavit 

by the answering respondents is also false,and baseless and 

hence hereby denied.1•n this connection , the deponent states 

that he was placed under suspension on the false , baseles 

and fabricated charges at the instance of respondents No. 5,6 

and 7 respectively. hreovsr, the Suspension order dated 

1.6.99 has also not been issued by the competent authority. 

Further, it is stated that the respondent No.4 is not the 

competent authority to place a P.G.T. under suspension since 

1993 and as such the impugned order dated 1.6.99aiong with 

the charge-sheet dated 9.8.9 are indefinite ,Lllegal and 

unwarranted and therefore the Same are liable to be set aside 

and quashed. 

That the statement made in Pare - 15 of the affidavit 

by the answering respondent is not correct at all and therefore 

t he S a me is he re by den Led. In t hiS c onne ct ion, t be de pone nt 

begs to St ate t hat t here was no exe cut I. ye commit tee in t be 

Vidyalaya at the time of purchases and only the previous 

committee was allowed to continue, and hence the contention 

of the respondents are fully misleading 

Same as stated in Pare - 8. 

That the statement made in Pare - 17 of the affidavit 

by the answering respondents is also false and misleading and 

therefore the same is hereby denied. In this connection, the 

deponent begs to state that the respondent No.6 has strictly 

cautioned the U.D.C./L.D.C. of the said Vidyalaya not to 

receive any letters / representat ions /documents submitted 

by the deponent as is evident from the refusal of the letter 

Submitted through Peon Book 
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That the statement made in para - 18 of the affidavit 

by the answering respondents is also totally false, fabricated 

and misleading and hence hereby denied . In this connection, 

t he deponent begs to st at e t bat t he res pond ent No.5 has be en 

collect Log the heavy amounts from the students of K.V.Klianapara 

in the name of Basant Puja each and every year without 

issuing any proper money receipt which is in clear violation 

of Article 	73 mentioned in Accounts Code for K.V.S. on 

Page 41 which runs as follows:— 	 - 

" The Principal should not hold any ctlit ural programme, 

Basant Ila ,Children Fair etc., with the object of raising 

funds for whatever purpose." 

The Article - 74 of Accounts Code clearly states , 

" No amount should be received without issuj.ng a receipt in 

prescribed form over the signature of the authorised person." 

Not only this the respondent No.6 is also violating the 

provisions of Appendix - 29 of Accounts Code in connection 

with the Bus services and has very recently circulated a 

circular regarding unauthorised collection of Rs.100/— per 

chi.d by forming a Bus Committee without clllng the meeting 

of the Bus travellers and as such the unautborised collection 

is crystal clear from the aforesaid collection 

That the statement made in Pare - 19 of the affidavit 

is totally false and the same is denied . In this connection, 

the deponent begs to state that be filed an application in 

pursuance with ite a notification dated 31.3.99 issued by the 

respondent No.6 regarding conduct of Chemistry Practicls in 

respect. of Class )I (Sc.) Private Students but curious1 

enough the same was not responded by the respondent No.6 and 

tbereafter the respondent No.5 asked the deponent via an 

Office order to submit the lists of examinees and award list 

etc., in respect of Private St udents. Be it noted that the 

deponent was not given any documents as referred above by the 

respondent No.6. 
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That the statements made in para - 20 of the affidavit 

by the answering respondents is false,and misleading . In this 

connection, the deponent begs to state that the respondent 

No.6 has managed her selection as Principal by way of submitting 

false documents /certificates of Schedule Caste while she 

belongs to a higher caste . It is further stated she had a 

very good Sari Shop in Kamarpatty area of Fancy Bazar at 

Gauhati and the shop is managed by the respondent No.5 during 

school hours in the name of out duty/ on duty which is 

evident from the Attendance Register . It has also been 

observed that where ver the res pondent No.5 was posted the 

Sari business was prevailing in the Educational Instituti0n 

including K.V.KLianapara till, date and therefore the contention 

of the respondets are liable to be rejected . 

That the statement made in para - 21 of the affidavit 

by, the respondents is totally false and untrue • In this 

connection , the deponent begs to state that the competancy 

of the respondent No.6 and others should reflect from the 

activities ttself and the Same stkaid should have been judged 

by qualifying the K.D.E. test in first attenip 

That the statement made in para - 22 of the affidavit 

by the .respondets is also false and untrue and the same is 

hereby denied . In this connection, the applicant begs t4 

state that the respondent No.6 threatened Miss .Renu Bala Devi 

(T.G.T. PM) with the intention to renve 	her just to tetain 

Mr. U.N.Adbikarj and as such the personal grudge is clearly 

reflected in the said incident 



a — II — 

That the statements made in para — 23 and 24 of the 

affidavit by the answering respondents is also false and 

baseless and are hereby denied. In this connection, the 

deponent states that the respondets NO.6 is practising the 

dis criminat ory treatment and arbit rary act ion with malafide 

intent ion for the honest and dedicated teachers like, the 

applicant . Furtherip it is also stated that the respondents 

are fully invthvedLn the mal practices in the Educational 

Institutions like Kend.riya Vidyalayas located in N.E.Region 

wherein they ard taking contract for the .allot.ment of seats 

in MedLcal/ngeneering Collages through awardLng good marks 

in C.B.S.E. Class )I tb Board Examinations where the Services 

respondents No.4 0 5,6 and.7 are properly utilised . Th is 

necessary to ment ion the case of 1998 — 99 year where Master. 

Surendra Majunxar etc., came into lime light who was transferred 

in t he nont h of J an u ary under Roll No • 3299006 £ rorn K .V .R ang PurL 

(New Delhi) to K.V.Tuli (Nagaland) and he was selected for 

Engeneering from Nagaland quota. Another case, also came into 

lime light in the name of Miss.Arrnjta Anand under Roll No. 

3207863 who was also transferred from Bibar to K.V.Tuli(Nagaland) 

and she was also selected for Engeneering from Nagaland quota. 

Not only this several cases of similar nature have been 

reported in the K.V. of Itanagar No.1 and K.V.Gangtok also 

and all theK.V.'s referred above come under the jurisdiction 

of C.B.S.E. Gaubati and the evaluations of all the Answer 

Script are being done in the local K.V.'s /Scbools of Gauhati 

itself and as such the illegality and mal practices are 

apparent from the facts of the instant case 

That the statements made in para — 25 of the affidavit 

-by—the answering respondent is totally false and therefore the 

same is den Led. In this connect ion, the deponent St ates that 
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he was appointed as External Exarninr for Chemistry Practicals 

in K.V.Narangi, K.V.C.R.P.F. by the C.B.S.Ea office Lt*elf 

and for K.V.Dinjan by the Principal with proper intemation to 

respondent N0e6 and also to the Regional officer, C.B.S.E., 

Gauhati , but curiously enough the respondent No.6 nittlier 

rel&ved the applicant not responded to his application dated 

10.2.99 wherein the applicant prayed for his releiving in 

compliance wit Li the letters issued by the concerned authority 

to conduct the practicals in Chemistry on or before 15, Feb'99. 

It is necessary t6 note here that the respondent No.6 relieved 

the applicant for the same where respondent No.7 is the PrinctpaJ 

Not only this, the respondent No.6 also relieved several 

- teachers in different disciplines for the same under similar 

situation.'For instance 1vr.BalvLnder Singh(P.E.T.) was also 

relieved to conduct Practical Examination in ff.K.V.,Bhangarh 

Therefore, it L5 crystal clear that the respondent NO.6 did 

not relieve the applicant on discriminatory and arbitrary basis 

which is in clear vLoiatjon of K.V.S./C.B.S.E. Examination 

Guidelines and as such violated the fundamental rights as well 
• as other legal rights of the applicant and therefore the said 

affidavit of the respondeds is liable to be rejected. 

25. 	That the statement made in para - 26of the affidavit 

by the answering respondents Is abs totally false and baseless 

and totally miS leading and the S anie is here by denied. In this 

connection, the deponent states that the respondent No.6 

willfully stopped the payment of S.D.A. along with the arrears 

due since 1.8.1997 just to harass and humiliate the applicant 

and on being aggrieved by the said action of the respondent 

No.6 the applicant approached to the Uon'ble Tribunal Gauhati 

by way of fi!ling o.i.No.394/99 and the ion'ble Tribunal was 

S—pleased to direct the respondents to make the payments of the 

S.D.A. including arrears due Since 1.8.97 along with 1 	interest 
as well as cost amounting Rs.1000/— vide its order dated 22.2.01 

but curiously enough the payment is not made till dqte. 
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That the statements made in para - 27 of the affidavit 

by the answering respondents is also false, baseless and 

misleading and the same is hereby denLed. In this connection, 

the applicant states that the Executive Committee formed by 

the respondent No.6 is not In accordance with the provisions 

of the K.V.S. The respondent No.6 has selected the members 

of the said committee of her own choice who can work on her 

dotted lines and she has se.cted Mrs.jeuti Bora and Mr.U.N. 

Adhikari as the permanent members of the said Committee alt hougb 

botb are junior teachers (T.G.T.$) and the Senior ,  teachers 

(P.G.T.$) have been ignoted . It is also stated that the 

Chairman of K.V.Kbanapara should be either Deputy commissioner, 

Kamrup or the Education Secretary /Commissione.r , Govt. of 

Assam but curiously enough they have been ignored very 

£ntellLgentjy just after the joining of respondent No.6 in 

the said Vidyalaya on 16.12.98 

That the statement made in para . 28 of the5 affidavit 

by the answering respondent is also not correct at all. In 

this connection, the deponent states that the applicant was 

placed under suspension by the respondent No.4 at the instance 

of respondents No. 5,6 and 7 respectively with the intention 

to appoint the allaxei neice namely Miss .Sit a Rawat of the 

respondent No.4 and therefore the respondent No.7 was called 

as expert in the interview and Consequently Miss.Sita Rawat 

was selected as P.G.T. Chemistry. 

That the statements made in pare - 29 of the affidavit 

by the answering respondents is also misleading . In this 

connection, the applicant states that he is a P.G.T. Chemistry 

under the control of respondent No.6. But, it is not correct 

that the respondent No.6 beingthe Principal zitot has several 

years experience as because the respondent No.6 is an appointee 

of August 1984 while the applicant is an appointee of Abgusti 85 
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That the statements made in para - 30 of the affidavit 

by the answering respondents is also totally baseless,fabricated 

and untrue and hereby denied. In this connection, the applicant 

states that till the joining of respondent No.6 the applicant 

was awarded very good remarks on his teaching performance by 

the earlier Principal namely Sri.NaD.Bbuyan and thereafter,  

the Chairman, V.M.C., K.V.Khanapara also issued the appreciation 

letter dated 23.11.98 to the applicant. But curiously enough 

when the applicant objected the illegality committed by the 

respondent No.6 in the Department of Chemistry in the matter 

of purchasing then She started preparing flase and fabricated 

documents at the instance of respondent No.4,5 and 7 respectively 

by instigating and misguiding as well as vital dictating the 

language of the document to be. prepared against the applicant 

for placing him under suspension and consequently removal etc. 

Be it noted, that the apt copies of the documents relied on, 

by the concerned authorities have not been provided to the 

applicant till date and as such there is n 

alleged by the respondebta and on this ground alone the entiEe 

proceeding is vitiated 

That the statement made in para 31 of the affLdavjt 

by the answering respondents is also totally false and misleading 

and the same is hereby denied. In this connection, the applicant 

states that in compliance with a letter dated 7.6.99 issued 

by the respondent No.6 and another letter dated 4.6.99,the 

applicant submitted his reply to the respondent No.6 imediate1y 

to handover the charges in the presence of some experts/ 

Magist rates who are not inte rested persons *ib this matter but, 

curiously enough it was learnt that the respondent No.6 

broke the seal of the Chemistry Department and manipulated the 

documents as well as Chemicals etc., and formed a false and 

illegal committee just to conceal her misdeeds vide letter 

dated 9.6.99 ,Annexures - XL and XII on Pages 31 - 33 of the 
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• W.S. clearly speaks about the violation of Principle of Natural 

Justice. Be It noted. that the aforesaid letters have been 

kept in the personal file of the applicant as revealed from 

the letters but, curiously malkhax enough the copy of the 

same letters are not served upon the applicant .Moreover, it 

has also come into lime light that •tbe all the members of the 

coninittee are junior teachers than the applicant 
. Although, 

the senior teacher namely Mr.D.K.Jha P .G.T. Hindiwas very 

much at the Station and residnt of K.V.Campus itself 

More over,' It was t 1e bounded duty of t he res pon de nt No.6 to 

call the applicant (resident of K.V.Campus) Itself while 

breaking the seal but no action was taken in this regard and 

a false report was submitted before the ffon'bie Tribunal 

Not only this, the respondent No.6 also instiated and dictated 

to write a complaint against the applicant by Sita Rawat on 

11.3.99 (Annexure 	X,Page 30 of W.Sa). It is stated that 

on 11.3.99 the applicant was very much in the service as well 

S was tie. Inc barge of Chemistry Laboratory and was p ot placed 

und er s us pens ion, and as s uch t he res pondent No.6 has commit ted 

a Serious error of law in consultation with the Chairman and 

other Junior interested teachers. 

3110 	That the statement made in para - 32 of the affidavit 

by t he ans we ring re s pondent s is a iso false and unt r ueaid t be 

sane is hereby denied. In this connection 
, the applicant states 

that there is an estab1isLed criminal conspiracy with the 

criminal intention Supplemented with all ingredients 
, hatched 

in premeditation with the respondents to kill the entire family 
of the applicant which is crystal clear

.  from ajgkz the acts of 

commisin/ommj.sson by way od stopping the Subsistence 

Allowances, S.D.A. and 1vdical Bills etc., 

0 
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That the statements made in para - 33 of the affidavit 

by the answering respondents is also false, baseless and 

fabricated . In this connection, the applicant states that 

the prime al. m of the res pon dent No .6 is to pre vail, ma I. pr act ices 

and illegality in the C.B.S.E. Examination as well as in 

other Similar examination which is evident from the reports 

as well as marks obtained/awarded by the respondent No.6 in 

the subjects whose answer scripts were evaluted in K.V.Khaaapar 

it is also stated that an. Educationist can x never thvolve 

in such pract ices as referred above. It is furt her St ated . t that 

the respondent No.6 instigated and dictated Class XI th Students 

ohseveral occassjns to write the complaints against the 

applicant to fulif Lii. her own desire to make a ground for the 

removal of the applicant. 

That the statement made in para - 34 of the affidavit 

by the answering respondents is also not correct at all • In 

this connection, the applicant States that the respondents No.5 

has adopted discriminatory and arbitrary technique to remove 

the competant, honest and dedicated employees who does not 

cooperate with er,j11egaj activities. 

That the statement made in para - 35 of the affidavit 

by the answering respondents is totally denied • In this 

connection, the applicant states that as per the rules of 

proceeding the respondents ought to have submitted the 

documents to be relied on along with the Charge - sheet dated 
9.8.99 but Curiously enough till date no documents have been 

furnished to the applicant and as such there is .t no allegation 

against the applicant and therefore the entire proceeding 

Lncluding the penalty is unsustainable in the eye of law and 

the Same is liable to be set aside and quashed 
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That the statements made in pare - 36 of the affidavit. 

by the answering respondent is also not correct. In this 

connection, the deponent states that prior to recei.pt of the 

letter dated 29.5.99 the applicant has already sent the 

F.R.53(2) certificate to the respondent No.4 and tbereaft.er 

also the applicant submitted the said certificate to the 

respondent No.4 by Registered Post / Speed post to the 

respondent No.4 every nDnth for the payment of Subsistence 

Allowances, But, curiously enough the respondent No.6 did 

not receive the certificate / document sent to her instead 

advised the respondent No.4 not to respond the letters of 

the applicant. It L5 also stated that even after several 

wrLtten request of the applicant to the respondent No.4 and 

2 respectively , no agency was deputed for making the corres-

pondence between the applicant and the concerned authority 

namely respondent No.5 and as such the Subsistence A11oance 

of the applicant was knowingly and wilfully stopped which 

causes great financial crunch to the applicant and placed 

the applicant's entire family at the verge of starvation. It 

is furtLer stated that when the applicant was not able to 

count a single penny , during that time the learned 1.0. 

conducted the ex-parte proceeding and allegedly held the 

most of the charges proved without giving reasonable 

opportunity to the applicant for personal hearing and as 

such on this ground alone the entire proceeding is liable 

to be set aside and quashed. 

That the statement made in para - 37 of the affidavit 

by the answering respondent is also false and untrue and is 

hereby denied . In this connection, the applicant states that 

the impugned order dated 1.5.99 passed by the Assistant 

Commissioner , K.V.S. and thereafter all the consequent Lal 

orders will not sustain in the eye of law as because the 

Msistant Corm]jssjoner (respondent No.4) is not the competant 

authority to place the applicant under suspension and consequnt. 

y for passing the order of removal from Service. As the counter 
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40- 	 affidavit s ubmitted by t be answe ring respondent is tot ally 

misleading and misconceived and therefore the Sane is liable 

to be dismissed with cost. 

VERIFICATI 0 

I, Radhey Shyam 11aurya , S/o.SrL.Ram Kumar aged 

about 41 years , presently residing at Kbanapara do hereby 

verify that the content of paragraph I to 35 are true to my 

personal knowledge and those in paragraph 36 LS beleived to 

be true in legal advice and that I have not suppressed any 

mat•erjal fact. 

Dat:e:— 	 Deponeat/ Applicant 

Place:— 


